
c 	 CENTRAl i\DMINII STRAT1VE TRT 1UNAL, 
CI J'IAC'K U NCI I , CtJ'l1T\('.K 

O.A.Nos.439, 481,609, 616,670, 772, 793, 801, 811 , 862, 863, 
864, 912, 924 and 932 of 1996. 

In OA 439/96 	
CORI\M: 	HON'BLE SURT SOMNT\TH SOM, 

1. Sudarsana Bank 	 AND 	
VrCI:-cJIT\rpMJ\N 

aged about 40 years 	 HON'RLE SURT S.K.7\1R7\WJ\L, 
son of Pahali Bank 	 MEMBFR(JIJflTCT\L) 

At-Tenteihuda, 
PO-Borikhi, 

PS-Kujanga, 
Dist .Jagatsinqhpur. 
Ramesh Chandra Biswal, 
aged about 41 years, 
son of Magu Biswal, 
At-Nopanga, PO-Pandua, 
P. S-Tirtol, 
Dist .Jagatsirighpur. 
Nabaghan Ojha, aged about 41 years 
son of Keshab Ojha, 
At-Nopanga, PO-Pondua, 
PS-Tirtol, 
Dist .Jagatsinghpur. 
Ajoy Kumar Nayak, 
aged about 41 years 
son of Upendra Nayak 
At/PO-Borikhi, 
P .S-Kujanga, 
Dist .Jagatsinghpur. 
Basudev Behera, 
aged about 43 years, 
son of Baburi Behera 
At/PO-Bonikhi, P. S-Kujanga, 
Dist .Jagatsinghpur. 
Madanmohan Behera, 
aged about 42 years 
son of Laxmidhar Behera 
At-Patalipanga, PO-Patkura, 
PS-Patkura, 
Dist .Jagatsinghpur. 
Ananta Charan Nayak, aged about 41 years 
son of Alekha Nayak 
pt/PO-Bonikhi, 
P. S-Ku jancja, 1)1st. JagatsinghpUr. 



Wort- 

8. Madan CharTln Behr'ra, 
aged about 42 years 
At-Tentulia, PO-Borikhi, 
P.S-Kujang, 	Dist.JagatsinghpUr. 

 Radhashyam Sahoo, 
aged about 42 years, 
s/o Basudev Sahoo, 
at present Ghanagatiachhak, 
P0/PS-Pa radeep, 
Dist .Jagatsinghpur. 

 Narahari Das, aged about 44 years 
son of Puma Chandra Das 
At--Raigan, 
PO--Rahama, 
P. S-Tirtol, 
Dist.JagatE Lnghpur. 

 Moheswar Nayak, 
aged about 44 years 
At-Dhusala, 
P0-Pandua, PS-Tirtol, 
Dist .Jacjatsinghpur. 

 Narendranah Mohanty 
aged about 42 years 
son of Kelu Mohanty 
At-Noliapala (Patna) 
P0-Bharale, PS-Tirtol, 
Dist .Jagatsinghpur. 

 Rama Chandra Moharana 
aged about 43 years 
son of Govi.nda Chandra Moharana 

At-BalarampUr, 
p0/PS-Kujanga, Dist.JagatSiflghpUm 

 Nimanjan Swain 
aged about 44 years 
At-Balia, 
po/PS-Kujanga, 	Dist.Jagatsiflghpur. 

 Babaji Das, aged about 45 years 
son of Dhruba Das 
)\t/P0ParaC1eepgamhP 

\ IP.S-Paradeep,Dist.jagatsinghpur  

 Muralidhar Mohanty 
aged about 44 years 
son of Shyam Sundar Mohanty 
At-Baulanga, P0-Chatua, 
P.S-Kujanga, 	Dist.JagatsinghPur. 

i 



I17. Binod Charan Sahoo 
aged about 44 years 
SOn of Krindhu Charan Sahoo 
At/PO-'l'aiad,mn(ia, P. S-Ku janya, 
Dist.Jagatsinghpur. 
Fakir Charan Pradhan 
aged about 46 years 
son of Panchu Pradhan 
At-Sahada, 
PS-Chatua, P.S-Kujanga, Dist.Jagatsinghpur. 
Dolagobinda Pattanaik 
aged about 49 years 
son of Jagabandhu Patnaik 
At-Phuana ,PO-Panchupali, 
P.S-Kujanga,Dist.Jagatsinghpur 

Satyabadi Mohapatra, 
aged about 41 years, 
son of Ghanashyam Mohapatra 
At-Gondakipur,PO-Gopiakud, P.S-Kujang, 
Dist.Jagatsinghpur. 
Daitary Khatua, aged about 43 years 
son of Sridhar Khatua 
At-Jagannathpur ,PO-Tiran, 
PS-Tirtol , Dist . Jagatsinghpur. 

Chakradhar Mallick, 
aged about 42 years 
son of Batakrushna Mallick, 

At-Bodhei 
PS-Tirtol ,Dist .Jagatsinghpur. 
Kartik Chandra Swain, 
aged about 48 years 
son of Bhajani Swain 
At/PO-Bharala, 
P.S-Tirtol, 	 kv 
Dist .Jaqa Ls i.nqlipur. 
Sarangadhar Khatua, 
aged about 50 years 
son of Chaitanya Khatua, 
At-Jaganathpur , PO-Tiran, 
P.S-Tirtol, 
Dist.Jagatsinghpur. 
Dhaneswar Swain, 
aged about 46 years 
son of Damodar Swain 
At-Patapur , PO-Chatua, 

P. S-Kujang, 
DisL.Jaq 	inghpur. 



Moheswar Das, 
	 4. 

aged about 46 years 
son of Mndhii Das 
At-Beheda,PQO--Rahama, 

P.S--Tirtol ,Dist.Jagatsinghpur. 
Satrughana Nayak, 
aged about 46 years 
son of Bhagaban Nayak 
Dist.Parikisahj, 
PO-Rahama, 
P.S-'Tirtol, 
Dist .Jagatsinghpur. 
Panchhanan Nayak 
aged about 48 years 

son of Baiakrushna Nayak 
at Dhusuia 

PO-Pandua, Dist .Jagatsinghpur. 
Hari alias Ilarekrushna Das 
aged about: 5() years 
son of Paramananda Das 
At/PO-Pandua, P.S-Tirtol, 
Dist .Jagabsinghpur. 
Kulamani Swain, aged about 49 years 
son of Keshab Swain 
At-Gobardhanpur, 
PO-Chatua, Dist.Jagatsinghpur. 
Anam Charan Panda 
aged about 49 years 
son of Narayan Panda 
At-Parapara, 
PO-Chatua, 
P.S-Kujanq, I)ist.Jagatsirighpur. 
Umakanta Lradhan 
aged about 48 years 
son of Panu Pradhan 
At-Sehada, PO-Chatua, 
P.S-Tirto.i ,Dist.Jaqatsinghpur. 
Pranakrushna Sahoo 
aged about 48 years 
son of Nanda Sahoo 

At/PO-Nuagan, P.S-Kujanga, 
Dist.Jagasinghpur. 
Hadibanclhu Das, 
aged about 44 years 
son of Ratnakar Das 
At-Gondakipur, 
PO-Gopinkuci, 
Dis L .JagaLsiriyhpur. 
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Prahallad alias Prahallad Chandra Swain 
aged about 4() years 
son of Ghana Swain 
1t-Ja1adharpur ,P . 0-Gopiakud, 

Dist.Jagatsinghpur. 
3 . Kapila Charan Behera 

aged about 48 years 
son of Dadhi Behera 
At-Badapal, 
P0-Pankapal,P.S-.Kujanga, 
Dist.Jagatsinghpur. 
Natabar Sethy aged about 47 years 
son of Pankaj Sethy 
At-Batia, P.0/PS-Kujanga, Dist.Jagatsinghpur. 
Mandardhar Mohapatra 
aged about 46 years 
son of Mani Mohapatra 
P .0/PS-Kujancja, 
Dist.Jagatsinghpur. 

39 Bijoy Kumar Biswal 
aged about 44 years 
son of Pari Biswal 
At-Parapari, P0-Ku j anga, 
Dist.Jagatsinghpur. 

40 Mathurananda Pal 
aged about 45 years 
son of Taleipala, At-Panapali,P.0/PS-Ku]anga, 

Dist.Jagatsinghpur. 
41 Bata Gochhayat, 

aged about 47 years - 
son of Pari Gochhayat 
at-Jadatira Patna, PO-Manijanga, 
PS-Tirtol ,Dist.JagatsiflghpUr. 

42 Damodar Banika, aged about 44 years 
son of Gadei Bank 
At-Batipara, P0-Chatua,Kujaflga, Dist.Jagatsinghpur. 

43 Madhab Sethy, aged about 49 years 
son of Laxman Sethy 
At-Nimakana, PO-Manijanga, 
PS-Tirtol ,Dist.JagatSinqhPur. 

44 Birabara Mallick, aged about 44 years 
son of Babaji Mallik 
AT/PO-Gorada , PS-Tirtol, 
Dist.Jagatsinghpur. 



- 

Sudarsana J3ehera 
aged about 45 years 
son of Rama Chandra Behera 
At-Baroisasan, PO-Lethang, 
P. S-Tirtol, 

Di.st .Jagatsinghpur. 
Maheswar Bank 
aged about 46 years 
son of Dhararn Bank 

At-Nagpur,po-jço1a, Dist.Jagatsinghpur. 
Fakir Charan Nayak 
aqed about 42 years 
son of J.Nayak 
At/PO-Pankapal, 

P.S-Kujanga, Dist.Jagatsjnyhpur. 
Pranakrushna Ojha, 
aged about 48 years 
son of Karuni Ojha 
At-Jajlo, PO-Rahama, 
P.S-Kujanga, Dist. Jagatsinghpur. 
Nakula Charan Mallik, 
aged about 42 years 

son of Murali Charan Malljk 
At/PO-Poorgadei, Via-Rahama 
P.S-Tirtol,Dist.Jagatsjnglipur. 
Rabindranath Kandi 
aged about 43 years 
SOfl of Jairam Kandi 
At-Karatutha, PO-Bonjkhj 

P.S-Kujanga, dist. Jagatsinghpur. 
Damodar Basantia 
aged about 49 years 
sopn of Padan Basantia 

At/PO-Bonikhj, Dist .Jagatsinghpur. 
Rabindranath Pasayat 
aged about 44 years 
son of Gurubani Pasayat 
At/PO-Borikhj, 
P.S-Kujanya, I)ist.3agatsinghpur. 
Fakir Charan Das 
son of Padan Das 
At-.Kothmuia,p.S-Tjrtol, 
Dist .JagaLsinqhpur. 
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Kailash Chandra Swain 
aged about 40 years 
son of Gharieswar Swain 
Vili-Nachhipur, 

PO-Chatua, 
P.5-Kujang, Dist.Jagatsinghpur. 
Biswanath Tutu 
aged about 45 years 
son of Chaitan Tutu 
At-Bhatiapada, 
PO-Rakhagopindapur 
Dist.Mayurbhanj. Applicants. 

I 

Advocates for applicants - M/s J.K.Misra 
M.R . Panda 
N. Srinivas. 

Vrs. 

1.. Union of India 
represented through General Manager 
South Eastern Railway 
Garden Reach 
Calcutta-48. 

2. Divisional Railway Manager (Personnel), 
Khurda Road, South Eastern Railway, 
Dist.Khurda (Jatni Divn.) 	......Respondents 

Advocate for respondents 	- Mr.Ashok Mohanty 

In OA No.481/96 

S.Tatayya, 
s/o Venkanna 
Viii .Kottapalli, 
Mandasa Mandalam, 
Dist.SrikakUlam (A.P). 
D.Para Rao, 
s/o Applasuri 
Vill-Krishnapurarfl, 
PO-Kasibugga, 
Dist.SrikakUlarfl (AP) 
Loknath s/o Indro 
Vii1-Routrapalli 
P0 - Bar a k u 1 
P. S-Balugaofl 
Dist.Khurda. 
Kritibas s/o Gokulo 
Vj.i1-Bjtihflr1, P.S-Tangi, 
Via-Kuhud.i, Kaluparaghat. 

Gharano 
s/c, Gangadhat 
Vii T-F(onUlet)iiiia, 



LI 

Snnkaro s/o I)nsasnno 

Viii -Bour1iisnh i 

PO-Borakui, P.S-Baiugaon, Dist.Khurda. 

Daiaiah s/o Kustarnma Viil-Krishnapurarn, P.O. Kasibugga, 
Dist.Srikakulam (AP) 

Jagcjaish s/o Ramaiah Vili-Ananthapurarn, PO-Baruva, 
Dist.Srikakulam (AP) 

Ttrnniayya 	 s/o 	 Appanna 	 Vin--Klstapuram, 
PO-Kasibuyya ,I)ist .Srikakularn. 

Chinnodu s/o Balaram, Viil-Narayanapurarn, PO-Kasibugga, 
Dist.Srikakulam. 

ii. Appanna 	s/u 	Acchanna ,Vill-Taiabadra, 	PO-Kasibugga, 
Dist . Srikakuiarn. 

Jaggayya s/o Chinnodu Vili-Mamidipalli, 

PO-Kasibuggal, Dist.Srikakulam. 

Papaiash, s/o Karnaiah Vili-Mamidipaili, PC'-Kasibugga, 
Dist.Srikakulam. 

Nandulu 	s/o 	Mallayya 	Vili-Kistupuram, 	PO-Kasibugga, 
Dist.Srikakulam. 

Appanna s/o Jagannaikulu, Vill-Kistupurarn, PO-Kasibugga, 

Dist . Srikaku]am. 

Kamayya s/u Appanna Vill-Jagadevapuram, PO-Coradnkand.i, 
PS-KaSibUgga, Dist.Srikakulam. 

1 7. Bairagi, 	s/o 	Rarnai.ah, 	Vill-Taiabacir-a, 	PO-Kasihugga, 
Dist.Srikakulam. 

?\dayya S/u \Jaliayya Vili-Kistupuram P0 P PS- Kasibugga, 
S rilcakularn 

Krishnamurty s/u Vankanna Vill-Anantapurarn, 

POBaruva, RI) Sompeta, Srikakuiarn. 

Jagannaiktiiu S/u Danayya Vili-Manciasa Kot:t:iiru, p0 & 

PS-Baruva, Srikakulam. 

Latchaya s/o Narayana Viii & PO-Bendi, Via-Brahmanataraia, 

PS-Kasibugqa, Dist.Srikakulam. 

Nagaraju 	s/n 	Pnmnrnurty 	Vii 1-Makara jul a, 	l- lai l)(l;a 

1)1st. Srikaku lam. 

Sirnmanna s/o Gangaiah Vili-Mariapadu, PO-Pundi (RS), 
PS-Kasibuycja, Dist.Srikakulam. 

Dandasi s/u Gundu Viii-Narayanapura, 
PO-Kasibugga, PS-Kasibugga, Dist.Srikakulam. 
Dandapan i 	s/u 	Sanyasi 	Vii 1.-Naras i nqapnr 
110- UC)t)fl Pu 1 in pa lii 
Di s I: .(nii jnm. 

2. 	irH)nl:hr) 	/n lnqniiiiaLhn ViJi - Narnsi.iiihpur, 
PO-Bonabul] aInhii_, D.ist.Ganjam. 
HnIT1nSWnIfly s/o Appal ash 
Vi I] -Krusluiapnrarn, I'O-Knsibucjga , Sri.knku tnn. 
Phaqavan,__- 	s/ulladia 	Vili-Putahaynda, 	E.0--BIia ha nada, 
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29. Dandnsj s/o Lachnjali Vi.ii-Taiahadrn, 

PO-Kasibugya, Dist.Srjkakum. 

0. Kaisa s/a J3ankaniclhj Viii-Pajkokadi 
PO-Ankulacitati , PS-Panapur,pjsl: .Khurda 

31. iijil,i ll I 	/o 	Manja Li 	Vi I Ioui- raj)al I I , 	H-Ia(Iak1, I 
P.S-Rannpui:,fti st.Khurcja. 
Jagaiinath 	s/o 	Chachu 	Vill-Kharikapall.i, 	PO- Barakul., 
PS.-Balugaon, Dist.Khurda. 

33. Jnya 	s/n 	Easwnrn, 	Vi 1i-flnj]rj;i 
P.S-J3aiuynon, 

 
Dist.Khurda. 

Radha 	s/a 	Easwa r 	Vii 1-flntj 	i. , 	P()-Bac1nki] 
P.S-Baiugaon, Dist.Khurda. 

hahn s/o Dukha Vih1-Baurjasaj, PO-Badaku], P. S-Pal ujaon, 
Dist.Khurda. 

Jharja 	 s/a 	 Dukhisyam, 	 Vi 1L-Poiir:tnsa 
PO-Badakul,p.5--Baljigaon, Dist.Khurda. 
andh s/o Syarno Vihi-Bouriasahi, PO-Badaku, P.S-Balucjnarj, 

Dist.Khurda. 

Mata Biswal s/o Satrughna Vihi-Bouriasal, PO-Iladakul, 
P.S-Balugaon, Dist.Khurda. 

lagulu s/o Dinabandhu Vill-Ostapalli, PO-Dibyasinghpur, 
P.S-Balugaan, Dist.Khurda. 
oLti 	s/a 	Hari 	Vili-Pajkokasadj a, 	P .O-Ankuiclinl: , 

P.S-Bahugaan, Dist.Khurda. 

Mafioswara S/a IJdaina Lh Vihi-Chasanyara , PO-Pibyn incijlipur, 
P.S-Balucjaan, Dist.Khurda. 

Anoo 	s/a 	Chando, 	Vihl-Langalaswar,p.5-Khah]jkaLa 
Dist.Ganjarn. 

Bhujo 	s/a 	Punja 	Vihl-Langaleswar, 	P.S-Khai].ikate, 
Dist.Ganjam. 
Bojnsj 	s/a 	Laknath 	Vihl-Bouriasal, 	PO-J3arakuj, 
P.S-Balugaan, Khurda. 

Nabagana s/a Ilari 

Vihl-Nimajmailu ,P.O-Dibyasinghpur. 

Hallu s/o Khahhjn Vilj-Baunjasaj, PO-Borakul, P .S-I3aiuqaan 

47. Jayakrushna s/a Sahadebo Vihl-Dandiqia, PO-[)ibyasincjhpur. 
Ghantaya L 	s/n 	Mongulu 	Vii 1-Ilati ban , 	P-Porakl] 1 
P .S-Baluyaan. 
Gatia, 	s/a Banamali Vill-Ostapahli 	PO-Dibyasinghpur, 
Dist.Khurda. 
Krushna 	S/a 	Purusattam 	Vihi-RauLrapahhi, 
PO-Barakul ,P.S. -Balugaan. 
Basudev 	S/a 	SanaLha 	Vihl-Nimaimahlu , PO-Dihyasinghpur, 
Dist .Khurda. 

Satrughana 	s/a 	Khahhia 	Vili-Baunjasahi, 
PO-Borakul , P. S-I3alugaan, 
Gantayat s/a Sudarsan Vihl-Nimarnahia, PO-Dihyasi.nghpiir, 
Dist.Khurda. 

Gakuin s/a Kubera Vihi-ThaLapada , PO-Borakul ,DisL . Rhurda. 
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55. Lochano 	s/n 	Sana Lhan 	Vi]. 1-Chokki dipur, 	P-Ririhar, 

P.S--'langi, 	Khurda. 

50. Fnnkn 	n/n 	nnin 	\Ti 11 -i rihari ,PS-'Janqi , 	Di 	.tKhiirdn . 

 Vn ha ro 	n/a 	Rn] a j on 	V i I  I -0 i r i ha r i , 	P . 	In ru i , 	KI ii, 

 Sihn10 	5/0 	ISWarO 	vili- IInidi.apntinn , 	OC-Ka Iupnriujlii I. 

P.S-Tanyi, 	Khurda. 

 Ronka S/n Rahu Viii-ChokkidurpUr, 	PO-Bi ribar i, 	P. S-Tnnqi., 

Khurda. 

 Surendra 	s/o 	Sanathan, 	Viii-Chokk idupur, 	P0-}3i.rihnri., 

P. S-Tangi, 	Khurda. 

 Draja 	s/a 	Markando 	viil.-Chokiclhupnr, 	PO-Birihari, 

PS-Tancji , 	Klwrda. 

 Jambeswar 	s/oKapilo 	Vili-Ilaldiapa Lna, 	P0-Biril)ari, 

P. S-Tangi, 	Khurda. 

 Sankaro 	s/o 	Korani, 	Vj11-Chokkidiput, 	PO-Biribari, 

P.S-Tangi, 	Khurda. 

 Sudhakara 	5/0 	Banka 	Viii-ChOkkidiP11t, 	Po-Birihari, 

P.s-'rangi, 	Ithurcia. 

 Somanath 	s/oLoknath 	Vii1-HaidiaPana, 	P0-Kn]uparayhab 

PS-Tangi, Kaluparaghat 

 Haribandhu 	s/oLingarnj, 	Vi1i-Koirhnpfl ila, 	PO-Biribari, 

P. S-Tangi , 	Dist.Khurda.  

 Sesho 	s/a 	I'nnchu 	Vili-Kointhapalla , P0-Ri r i.hrr i., 	P. 5_rIangi. 

Dist: .Khurda 

 Manynl i 	/o 	SnnalJinn , 	Vi ii-Pnrijorr"P i , 	'.S -lani 	, 	Kinir da 

59. Keshoho 	s/a 	Darno 	Vi I]. -Champa(I i pu.r, 	P0--CT11V i d i.j)U r 

P0-Chandesur', 	PJ-Tangi, Khurda. 

 7kuro 	s/oBhikari 	Vill-SampadhlpUr, 	P0-ChandnsWar, 

P .S-Tanqi. 

 Aintho 	s/oSatrughanO 	Viii-ChokkidipUr, 	P.0-Bi.ribari., 

Via-Kuhudi, 	Dist.Khurda. 

 Bhagaban s/o Panu Vill-Koitapalia, PO-Biribari. 

 Raghu 	s/a 	Udainath 	vili-ChamPadaiPUr, 	P0-Chancloswar, 

Dist.Khurda. 

 Durjodhan 	s/o 	Markando 	Viii/P0-Biri.hari, 	PS-Tangi, 

Dist.Khurda. 

 Dayanidhi 	s/o 	rkhito, 	Viii. 	P0.... 	Dist... 

Durjodhan n/orjuno vill-Chokkid-ipur,P0-Ri.ri.hnr i., Kliurdn. 

Ramo 	s/nhingaraj , 	Vill-BoramUill , 	P0-()i.nhoUrflnYnPU1 

DisK. Nayaya rh. 
Lnxmidhar s/o Karik, Vill-Chakkiclipur, PD- DisK. 

Daitari s/o Rathi Vili-Haidia Patna, P0-KaiuparaCJhaKr 

1) is t. 
Kedar s/nvi Viili-ChokkidipUr, P0-R.iribarl, P. s-Tanqi 

Dorna s/oRaqhu Viii-RatnaPUr, PO-Kuhudi, DisK. 
Jharia s/o Narayana Vill-RatnaPUr, PO-Kuhudi. 

-- 	- 	-. 	-- 	 T'' 
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83 	Saraho 	.s/o 	Pranann.1o, 	Viti_Jaynti-Jptir 	POH i.ri hnrj Khurda. 

Uouri})andln 	5/0 	Di hirj 	Viii_(llokjcjdjptir , P-flj rihari I)ISt.Khiircla 

Hari s/o Gourango Viii ......P0.... 

Sachi s/o Kalu ViiiChokkidpur, PO-Birihari, Khurda. 
Nailu s/o Udiya Viii_Jayamangap 	PO-Bjrjbarj. 
Panu s/o Panilabo Vil1_Chokkjtpur,  
Pothanj s/o Kalu ViiiChokkidipiir.  

q 0. Rn n ko s/n I'otida r 1, Viii -Cliokk id ipu r 
Gobindos/c Sanathan 

Kubero s/n Kirtan, ViiiChokkidjpur 

Bhubani s/o Agadhu Vill-Ratnapur, P0-Kuhudj 
Dhulia s/o Linga, Vtii-Choklcjdipur 
Bairag S/o Karajab, Viil_Gopaipl1r,po_yotpj Mandasa. 
Sri Akuro s/o Abbina 

Sanathan s/o Anantho 

Saranga s/o LokanaUi Viil-Tanjrna, PS-Tangj 
Ronkanath s/oLojcannth Viii-Qnjcla, PO-PaniyarJ, PS -Tnni )ist. 

ulnar s/o Brutidaban , Vili-Orjdn , P0-Pan grinli  affjucld 	s/o, Mnhjuddjr Viii. 

APPLIC/\N'I'S. 

By the Advocates - 	H/s 	 D.R.Pn:tnnjk, 
K.C.Pracjhnn MV 

 

 

 

 

Vrs. 

nion of India, represented by its General Manager, South 
astern Railway, Garden Peach, CaicuM-a-4 3. 

ivis i.ona .1 Rai J way Ma ringer, Son Lh Ens tern Rn I iway , Khurda 
ond 	 At/PO-Jttj, Khurda Road, D1sL .Khurda. 
enior Divisional Engineer(co_nrdiflo) South Eastern 
ailway, Khurda, At/PO-Jatni, Khurda Road, Dust: .Khnrdn. 
enior Divisional 	Personnel 	Officer, 	South 	Ens tern 
aiiway, Khurda, At/PO-jatni 	. . .OPP.PARTIES. 

By the Advocates 	- 	Mr.Ashok Mohanty 

IN 0.I?\.NO.609/96 

S I 	Maguni 	s/o 	Kt.inja 	Vill-Poodapada 	PO-Argul, 	P.S-Jntnj, 0 st . Khurda. 
S I 	Jogi 	S/o 	Ilatto, 	Viil-Poodapada, 	PO-Argul, 	P.S-jatnj, 
D'st .Khurda. 
B iragi, 	S/o 	Rajanna, 	Viii-Ta]abndrn, 	PO-Kaibiiygi, 
D st.Sniknkulnm 	(AP) 
A pin swamy 	s/n 	Ta tayyn, 	Viii-'L'aiabadra, 	POtn sibuqqa, 
S ikakulam, 	Dist.Snikakuiam. 
D ulia, 	S/o 	Balanki, 	Vill-Panchuhata 	PO-Ka i llpa(taqh;1L, Di st.Punj. 
P ndahoS/o 	Bhnrnaro ,Viii-i{arjpur 	P. s-Tanq 	, 	tal upada, D st . Purl. 



I 1)1 ,1 inn in , 	V i 	I 	mod ;i 	d :t , 	(1 Ri 

I 	. 

Ii' 	I III 	ic a 	kIll In , 	)) j 	I. . IIIr i 
!Ji. 	Kuinninici , 	n/n 	Urwarn, 	V.i 11 -11i Ikdli;lni , 

11( 1 1. , 	I) I nI 	. I'll I 
10. 	Fliri , 	n/n 	Inc'Ilalln, 	Vi.1 I-Iliiidlinni ,  

Ili 	I. . Iii I 

I 	. 	I)clnn;iTcn, 	nSim,11 !)111n, 	Vii I •-il.iiciitiictcl 	Ill, 	III 	'I 	fll 

2 . 	Sudiinn, 	n/n 	lid iya , 	Viii. - lan jul. , 	l'( )--ln ii 	, 	Li I IIpa I a 

I) i n I:. Furl 

1 3 . llnnn , 	n/nI;i 111:1 , 	Vi F. 1 - i'nncIIIij)n F. i  

111111 

14 . 	U ciii ii i n La r , 	/o 	U o(I I , 	V I 1. I 	Ii a r l.a , 	1(1 	I i . i I 	'Inc 

F) i.!-, L. I'll r I 

1 5 . 	F;i icHia nail, 	/n 	Na I Fin 	v i 1 1 -I ha r i :1 , 	1() - 	('I 	I I 	I.i I, 

I) 	. Ill I 	j 

1 	. Finn., s/n (acnlii, Vi ii-Kciwnnpadarn, PH--Li liip.nH , Ill nI .1111 

1.7. 	llrnjo, 	n/n U.nIaIiaiiclhtl, Vi.I i-lan itii , 	P(i_Liicip;ii n)ILI 

I I). 	iid:nn, 	n/ 	Madniin, 	Viii -'Jar iii  

I- 

jq •  IPcnaraiIii, 	n/n 	anal iiann,  

LI 1--K a I IiJi I iqlca P , 	I) i ci P . 'ci r i 

20 . - I'll riinnl: I mi , 	 n/n'Ica I La tiyn / 	 V 1 I 	Ii I, liii U 	a 

F'O-Ka liii.ncc;clliit  

2).. Sichain, 	n/nnatcnhIinnidlii, 	ViI 1-Si llIalaIia,  

'F'nriq i  

Sai,aLlcn, 	/o Hlcnh:i, Vi iI-Aanilii,  

- 

FIn l.nIilln(Frn, 	n/n 	llniiinlahrcicn, 	V i I I IaI,II 

I iiin rnql al:, lii n K . Pit r I 

Kani , 	n/n 	Pil iraqi., 	Vi I. -SiIIr)alnhll', 	(nIn Iiijl 	.jlicI 

1)1 nL . Purl. 

Rn Jani , 	/n 	Ahhj , 	Vii 1.--Pn,tciciilia I.  

I) in):. Purl 
2. Ariyn, n/n Knici, Vi1I--I:iiirii, il K;clicIlll;Iilil , 	'it .1,111 

27 . 	liii I La i i , 	S/n Fin I Inq I , 	Vi. I I  

an 
Vi 	F 	S iI I' I• 	I .11111 i,Ii'. 	Ii 	1 	1 a 	1.1 

I) I n I: 1 ;a icj a ccl 

29. FlaIiqIiI i., S/n hal 1.ti, Vi.ii.-Nnt:rinpkir,  

31). KinLayn, 	n/n 	Kairiall, 	Vii !--MllLc);niI;i, 	In 1liiIi).'l Ii, 

ICI111T1J)i1 r  

hi . Anan In, n/n) ,nk,iicn U h , V i I 1-CIcnI:k ii) i pur , 	() II i 	Ii, I , Ti ''V 

F) 	. Pun i 

32. 	Mnnli j 	, 	;(t/() 	La I ha 1 n, 	vi 1 1 -ClinLI: ii) I 	lii , 	I'' II ii Il 

Ii. M,nIliihn, 	'/n iaI,an, 	VI) 1--('icnl it, 	I'U--h):cnnl ci, 	IV ('1,11 

I) I ni . liii i 
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34. Lakhano, s/a Niisa vill-Bodopari , PO-Tnnq:i 

f 
	35. Kalia , s/a Sanando , Vil1-Bandiada , 1)-S inql ahari , 1)r1.anq 

I)i.sL . Purl. 

Go 1akho, 	s/a 	Ka i ray i. , 	V.i 1.1 -K rw;Ii l;ipu r , 	P( )SIia lnswa r 

Tanyl, DisL.Puri. 
Profullo, s/a Dhruba, Vill-Sinqhihc'rmpur, P.S--Deianq. 

Dussa, s/a Narasingho, vlil-N.imalrnalja, PO-Dibyasinqhpur, 

1)lst.Piiri 
I)nnda, s/n hniina , Vili-Ankula , I'fl-Snlnpadi , PS- Pa wanI1 

1)1st. Purl. 

Han, 	s/aPi naba ndhu 	Vi 11 -Anku in , 	PO--Bn 1 opad a 

P.S-Baiuynon, 1)i st.Punl. 
Naraslnqh, S/a Sani, Vi ii-Teniiilapnda, PP-Si nclhpul, DirL. 
Baguli , s/a Kuma r , Vi 11-Manya Ia jiid , r1 inq  i , 1) i st . Pin; i. 

Sntyahacll , s/a Krishna, VI ]1-Panchuba kin, P0-Rn inpa r:arjhai 
Dist . Purl. 
Chaltan, s/a Bnnchanidh, Vill-Kndareswar, P0-lharlpada, 

langi , Disk. Purl. 
Fakira, s/aPoclla, Vi1I-Nimaimaliu, P()-Diyasinyh, Pa lii, 

Dist . Purl. 
Rarna Ha a , s/a RI stamma , Vi 1 1 -1\na n La piirafli , PO--Sniunpo La 

Srlkakuinm, P1st. Srlkaku lam (PP) 

Maheswnr,  , s/a Dadhi , vill-Ilanipur,  , P5-Jankia , Phusnndpuv,  

Dlst.Khurda 

Banamall, 	s/oLakana kh 	Vi1-Ha1diapa Ln7, 	Kalupa raqhat:., 

Dist .Puri. 

Dlbakaro, 	5/oMarkando, Vili-Champad i [)lJ , 

Dist.Pnri 
Bharata, s/oBanchanidhl, Vill-Hansarali, P0-Chnncic'swar, 

1)1st. Purl. 
Kanu, s/aGohardhan, VIli-Flaripur,  , 1?S-Jliankia , [isl: . Furl 

Kasi s/a Dama, VIll-Flarlpur, PS-Jlinnkln, DisL.Puri 

 Banamaii, 	s/n 	Sanakhan, Vl11-ilaripur, 1.S-Jhank 

Dist . Purl. 
 Hadu, 	s/a 	Jayakrushna, Vili-Tlarlpur, P.S-Jhankia, 

1)1st; .Pnri 

 Charana, 	s/a 	Bhubanl, Vill-liaripur, P .S-jliankla, 

1)1st. Purl. 

 Satrughano, 	s/a 	Pacihi, VIll --Ilaripur, P.S-Ih;inlc i 
1)1st. Purl. 

 Trinadho, 	s/a Uchabo, Vill-Konaka, 	P.S-Khaiiikak. 

 Konal, 	inando, vill-Konaka, P.S-Kha]likat, Dlst.Ganiani. 

 Bhlkanl, 	s/aJudhista, Vill-Konaka, P. S-Khai 1i1;at;, 

P1st .Gan jam. 

 Kalu, 	s/a Ananda, 	Vill-Kanaka, 	P.S-Khaiilkat, D 	riP .Cnjafll. 

61. Manqul I, 	s/a 	rtha, 	Vili-Tarin i , 	Kail1parflPh, 	lang , 

P1st. Purl. 



/ 
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62. B .Krishnarnurty, s/a Kangali, Vill-Anantapurarn, Sonipeta, 

Srikakul, Dist.Srikaku}.am (AP) 

 Mradhu, 	S/a 	Ba qhu, 	Vii 1-Sn ra iamqha, 	PO-Bnri (I [ha r tkaii(lo, 
1)1s1:. Khurda. 

 Phagahat, 	s/a 	Khctra , 	Vili -Chaiidnnpur, 10G0ia1)aI. 
P.S-Tangi, 	Dist.Khurda. 

 Rorika, 	S/o 	Bauri, 	Vill-Haldiapatna, 	PO-Knluparnqhat, 
P.S-Tangi. , 	E)ist.Kliurda. 

 Rasananclo, 	s/oflrundaban, 	Viil-Bir.i.bani, 
Dist.Khurdn 

 RnqIiu , 	s/a 	Kukka , 	V111-Konaka , 	P .0-Konaka , 	P. S-Kha 1i.i kot 
Dist . Ganjnni. 

 Gancja, 	s/c 	Aqaclhu, 	Vii 1-Kon]ca, 	PO-Konkri, 	P. -111a 	ii tot, 
Dint. 	Ganjam. 

 Jujhia, 	s/a 	Narayano, 	Vill-Konalza, PO-Konaka, 
P .S-Khaliikoto, 	Dint .Gan jam. 

 Raiba na , 	s/o 	Acjadhu, 	Vill-Konaka , PO-Konaka 
P.S-Khaliikoln, 	1)ist.Gan 	am. 

 Rama , 	s/a 	(liema , 	Vi il-Ankul 	, 	110-Mnt:ary , ['H-I)ei.nny 
Dist.Puri. 

 ('arigaclhar,  , 	s/a 	Narahari., 	Vii i-1)riil arniindy , [0--Pa IuqTinhi, 

P.S-.Bnnapur, 	DisL.Khurda. 
 Mangaraj , 	s/o 	Purusottam, 	Vii IL-Niina inailu, 

P0-Dibya s inqhpur, 	P. S-Ba i.ugaon, 	Dis t . Kliurdn. . . . App ii on tO: s. 
By the Advocates 	- 	M/s 1).R.Pat:naik 	& 

K.C.Pradhaii. 

Vrs. 

Union of India , raprosatited by i Ls (nnora 1. Manager,  , 	nii th 
Eastern Railway, Garden Reach, Calcutta-43. 

Divisional Railway Manager, South Eastern Railway, Khiirda 

ROaLd Division , J\t/P0-Ja till , Khurda Road , 1)is t: . thu r(Ia 

Senior Divisional Engineer (Co-ordina tar) , South Eastern 

Railway, Khurda, at/PO-Jitni, Khurdn Road, lOst- .Elnirda. 

Senior 	Divisional 	Personnel 	Offi car,  , 	South 	Ens tern 
Railway, Khurda, At/PO-Jatni 	.......Opp.Pnrti.cs. 

\ \\( 	 By the Advoca to 	- 	Mr . Asliok Mahan t:y. 

IN 0.A.N0.616 OF 1996 

Ghanashyam Jena, aged. about 44 years, s/a Hanchani dhi Jena 
Nabaghana Mollarana , aged about 45 years son ni Nakula 

Moharana 

J\rakhita Jena, aged about 45 years, s/a I1niiJk Jrna- 

Paiiciabn Swain, aged about 52 years, son of ('cbindn Swain 

or 



5. Dhaneswar Jena, aged about 44 years, s/n Arjnna Jena 

i 6. 	Sliyam Jena, aged about 51 years, son of (Oia i lana Jon:! 

Al I 	ii 	ol 	v i I l:ijn 	IHI!!pal in, 	I(>/\Ii;iI:ipal:i , 	IS 
Dist.Purt.  

Ka i.la sh Moha rana , aged a bout 5 flynn rs , 	son ci Moan 
Moharana, Vi il-Ranch P0-Reraboi, PS-I)einnqa, 1)1st . Pt' ii - 
Rrnja Nnyak, aged about 53 years, son of Paur in Nnyn 

I?ararna Senapa LI , aged about 51 years, s/n Mohan Penn pa I: 
Vii i-Toi apada , 110-Ahi kF pacla , PSflein nqa , Di s t. Pu r 
Arakhii:n Set:hI , aged about: 53 years, son of Pudlii a Pethi 

Vi. i-Thentann, P0-Gui lapada, PS-I)eIl;inya, 1)1 st. Pur i. 

11.. Kshetrahas I 	Sahoo, 	aged 	rhOt]t 	30 yCar, 	s/o 
fladibandhu Sahoo, 	Vili/PO-Prahara jpur, P. S-De.lnnga, 
Dist.Purj. 

12. Nidhi 	Pradhan, 	aged 	about: 	51 	years, s/oRaqhu 
Pradhan, 	Viii: 	Parichupa.ia, P0-Gun lipada, 
PS-Delanga, 	Dist.Puri. 

 Sudam 	Sahoo, 	aged 	about: 	50 	years, son 	of 	Ghana 
Sahoo, 	At:-Dapur,  , 	J'0-l3era bol , PS--Dc lanqa 
1)1st tic t - Pui. 

 Panchu 	1)alai , 	aged 	about 	51 	years, son 	of 	Macian 
Daiai, 	J\t-E)apur 

 Somanath 	Pradhan, 	aged 	about 	51. 	years, 	son 	of 
Ilursikesh 	Pradhan, 	T\t-tidayapur, PO--Beraho I 
PS-Delanga, 	1)ist.Puri. 

 Baurta 	Swain, 	aged 	about 	51 	years, son 	of 	(nnra i 
Swa In, 	At-Posa 1 , 	I'D-Halca pada , PS-I )r 1 a nga 
1)1st. Purl. 

 Dija 	Par ula , 	aged 	about 	51 	years, son 	of 	Gopi 
Panda ,At: 

 Rha rat 	Par ida , 	aged 	about: 	47 	years, A 1:-Iturna i: 
P0-Berahoi, 	PS-Dciany, 	1)1st:. Purl. 

 Baia 	Mohanty ,aged 	about 	53 	years, 	Soil 	of 	Modati 
Mohanty, 	Td:-Sreepatipur, 	P0-Ilakpada, PS--Dc) anqa 

\\ Dist.Purl. 
 Karunakar Mailick, 	aged about 52 years, son of Panu 

Mniik, 	At-Sadpada, 	P0-Elakpada, PS-Dc tanqa, 
Dist . Pun. 

 Achuta 	Jena, 	aged 	about 	45 	years, son 	of 	'lenin 
Jena, 	At-Sreepatipur ,P0-Ilakpada, PS-I)nlanqn, 
Dist . Purl. 

 Karunakar Chhatoi, 	aged about 45 years, son of Dim 
Chhatoi, 	At/PO-Gotipada, 	PS-Delanga, 	D:i st .Puri. 

 Rama 	Chandra 	Swain, a 	ged 	about 	53 	years, son 	ci 
Ananda 	Swain, 	1\t-Dapu 	, 	pO-ieraboi , PS--Dei.anqa 

Dist . Purl. 
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24 - Drundaha ii Hohapatra, aged a hoii L 53 years, SCfl oF 

Jagu Moliapa Lra, 1\L-SadpadrI, P0-tin kp;ida , PS-l)c' 1 aiig, 

Dist Puri. 
Gopal Barik,acJed about 52 years, son of Hat Bank, 

pt/P0-llakpada, PS-Delanga, DistricL-PUr1. 

Gokul Khotni , aged about 53 years, son ol Kanhia i 

Khotai , At:-I)akpada, ps/P0-1.)elanga, DIsh . Pur i 

Prahalad Swain, aged about 44 years, son of Apr a11 

Swa in , 	At:-Dokanadfla , 	PS-1)ela nga , 	P0-1)oi a nga 

P1st. Purl. 
28 . Nakula Rout , aged about 44 years, son of II n Ti Poit 

At-Pall ,P0--Praharajpllr, PS-Delangfl ,t)ist.PUni 

Prahalad Swain, aged about 48 years, son Of Gaji 

Swain, AL-1)okanadua , PS-Delanga , Di st. Pun i. 

Abhimanu Ma jhi , aged about 52 years, son of Ar jun 

Majhi, 	At-GovindpUr ,  , PO-Depur, 	P . 5-Do ianqa, 

1)i st. Purl. 

31 	Apana Behiera , aged about 45 yeaT s , son of Jadu 

Behera , AL--Dokafladtla , 1.5-Delahiqa , I) st:r rt ---Pnr i 
1\1} 	

1.1 (1iT I 

By the 1\dvoca te  

Vrs. 

tIn ion 	of 	India, 	represented 	hh,oiiqti 	(nnra I 

Manager, 	South Eastern Railway, Ga i dcii Peach, 

Cnicutta700 043. 

Divjionl 	Railway Manager 	(P) , 	South Pastern 

Railway, Khurda Road, Dist ithurda. 

Divisional 

	

	Personnel 	of licer,  , 	Son t It 	5i1st em 

Railway, Shurda Road, 1) is br ict-Khut Ia 
poin lou I Is 

Dy the Advocate 	-- 	Mu .Antmol: flhuuit.y 

'I INO/\_NO. 670/96 

Sri Nepal s/o Prananath 

Sri Pravakar s/o Bhrarnar 
Both are of village Udigiri, P0-Sllndari.1?Ur,  

P.S-Tangi, Dist.Khurda. 

Meghanath s/o Chernanandan 
Vill-Nimairnallu, PO_DibyasiflcjhPUr, [)ist.Khi1rd 

Sri Abhi s/o Bali 

Paqhi.0 s/o flahiadur 

6 . 	Sr I Na Pu 1 a s/o Pa 1 I 
Dos.'1 to 6 are of village Diu1nIiri), l'0-l'fli ri , 

P .S-TKhal j1:ote, p1st: .Canjaln. 
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7. Sri Sibonarayan Naik, s/c K.K.Nai]c 

/ 8. Sri I3idyadhar s/n liaribi swaT, 

Nos . 7 and B are of vii laqe Sarala S nqh , P0-Ron (ii 

IlK) ) , P. 5-Panpur , Ohs!:. KIIiir(la 

Sri Sikharc, s/n Jai 

Sri Chakradlmar s/n Gati. 

Nos. 9 and 10 are of vi].].n.;e Chandanpiir, 

P0-Gol..nbni , P.S--Jnnki.a , Dis!:.Kluir(Ia 

11_Sri. Go rukha s/n 0.1 ra 

vill/Po-;n]abni , P.S-Jank:in , 1)tsL.1hurda. 

Sri K a i lriso s/c !Iadii vi Ilaje 	Ja!n!1ni , 	P.0-Arqifl. 

PS-Deianq, DisL .Khnrda. 

Sri 	rkit:ho 	s/n 	Narsinqo, 	Vi 1 1.-Pnrichahidro 

P.0-Di.byasi ncjbapiir, P.S- .Panpnr, Di:!: .Khiirda, 

1 4 . Sri 	Ka ni: i k 	s/n 	13ruridabrm , 	V 1.1.1-Do] annnda 

P .0-Bc].opada, P. S--Ba napur, Dist .Khurda. 

Sri 	 Narayan 	 s/n 	 Dhoba:i.., 

Viiiage-Khiintapali , P .0-Kumaranqo, 	P. S - IlanapuL, 

Di.st.Khu:rda 

Sri 	Pandavo 	s/n 	Iladu , 	vii. 1-flol.aninnda I 

P.O-Beiopn.da , P.S.-BanapuL,Dist:.Khtit'dfl 

Sri Gullak, s/c Ranko 

Sri Lakhana s/c T3iswanath 

Sri Deriarajo s/c Kunjo 
Nos. 17 to 19 are of village Ankul ,P .0-Belopndri, 

P.S-Baluya.on, Dist.Khurda. 

Sri 	Elallu 	s/c 	Ilotto, 	Vili-Mnnclnlo, 

P.0-Ka1upadaghal, P.S-Tang:i., Dist.Khurcia. 

Sri Sidheswar s/c Kulamani 

Sri SaraLlia s/c llariban(lhu, 

Nns 	21 	and 	22 	are 	of 	v i 1 aj/00- 	aba I. 

PS-Jankia , Di.st .Khurda. 

Sri Boor i hnndhn s/ojudhisti.r 

Sri Kaqa ju s/c Ranka 

Sri. Kesab s/c Kniarnani 

Nos . 	23 to 25 are of vmllaqn Kumbh].rapadn 

P.O-Sinqhinsarn, P.S-Banpur, Dist.iliurda. 

Sri Bichitrananda s/oChema 
Viilage-Niinaimallu , P .0-Dibyasincjhapl.lr, 

P.5-Balugoon, Dtst.Khurcla. 

.7. Sri Trinatha s/n Markanda 

village-Udaigiri., 	P.0-Suridarpur, 	P.S--Tanyi. 

Dist.Khurda. 

Sri Tjazari s/c Rishnu 
Villaye-I3orad]. , P . S-fianapur, Dist . Khnrda. 

Sri. 	Rha naa 	s/n 	sudarsati , 	\7 I I 1 -Onrad I 

P .5-Raripur ,I)is .Kli'jrdn 
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Sri 	Dhai. 	s/n 	Biro, 	vi 1iI c -Sara I asinq1 

P .0-Bond tyhati, P.S. -Banapur I) sti . Kliurda. 

Sri Jayrikrishno /n11ndu 

vi 1].nqe 	'luryasiugh , 	P.0-Pnnchtiyfl011  

Dis ti . Khnrdn 

Sri 	Kambo 	s/n 	Gouranga, 	Vii laqe-lid iynpnr 

P . 0-Sunila rpu r , P . S-Tang i , 1)is I: . Khu rdn 

Sri Tn na tib s/n Krishna 

Sri Dasarathl , s/oSi khnrn 

nos. 	33 	and 	34 	are 	of 	vi 1.lnge-Udn H ir I 

P . 0-Sunda rpnr, P . S-'Tnngi. , fist . Khurdrl 

Sri 	Laxrni dhar 	s/n 	Banainbar, 	Vi I I.-Udnynqi ri 

P .0-Sundarpur , P. S-1'nT1g, Khurda. 

Sri Bounia s/n Panchu 

Sri Khetira s/n Bharai: 
Both are of vii lage Pa iduapa iii. , P .OPa tdunpn 

P. S-Kha]. ikoti , fist .Ganarn. 

Sri Faqu, s/o Prahaliaci 
viii/POSinqh Berhampun, P .S_De1ang,D1St .Khurdn. 

Sri 	Nat nhar 	s/n 	Shyarn 	Vii 1_S in1nda, 

1).0-AndIiniPi1l1 , p .S_ 	n draic,t)iSti.t'a Iani (- 

present Bhidra. 

Sri 	Tthnskar 	s/oBandhn , 	viii --Udiaynct in 

P .0-Sundarpur, P .S-Tnflcji , i)isti .KhnrIn 

Sri Gokulo, s/n Bisnon, 
Viii/P0-Bnradi. Tin rikundo, P . S-BanaPU r, 1) is L - Run Wi. 

 

 

32. 

 

 

 

 

 

 

 

 

 

At 

Sri Hurshi s/n Ilaclu 

Sri. Charidra s/n Murali. 
Nos. 42 and 43 are of vi11age/P0-B0ra - IInrundo, 

P. S-Banapfl r, fist: .Khurdn. 

All the applicantS are rni:enched Ca sun 1/ir'inpu. any 

Labourers working under PWII bel nncjlng to Khurda 

Road , Ka i.u1:aclayhati, Ba lugnon , Pamhhn , Horn I linna Rh 

CAP, TAP tJnitis in Khurda Pond Divi sion in S. B. RI y. 

fiy the Acivoca ties 	- M/'s 	Hi nn 	Ray, 

C Chnudh u ry ,S . P a tn a i k, 

& S.Mohni)tY 

Vrs. 

1 . 	Union 	n1 	mdi a , 	represcrlRed 	Ih rohl(Ti 	Sonora 1 

Manager, S .5 .Railway, Garden Reach, Caicu uRn-i (osR 

nenyni) 

2. 	Di vi i.on1 Railway Manager, Sou1i Banflrt'i 	ai Tway 

Khnrd;i Road Division, aR/PC -Jatini. ,D.i sL.Khundn 

3 . 	 1 (iY Di\1 Si Oflfl 1 Rnq i.ne r (CoorS i na Ron ) 

Pnst;nI) 	Pai.lwny , 	Hhnrdn 	Pnad 

-inLuli,Di sI..iWiirdn 
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4 . 	Senior Di vi S 1 Oflfl 1 Personnel Otfi. err 

/ 	South 	Ens torn 	Rn 1.1 way , 	Khii rdn 	i 	i I , Al /J')-.J a 1 n 
Di s trio (:-Ehii t da 

.Rospondrnts 

By the T\clvoca to - 	Mr . Asliok Moha n t:y 

N OA NO.772/96 

Dolagobinda Mahapatra, aged about 39 years, son of 
late Mada n Mohn pa tm , Vi it-Ba lopu r I  
P.S-Kujanqn , Dist.Jaqntsinylipur 
Harihara Sahoo , aged about 40 years, s/n late 
Mathurananda Sahno, 	at present- \lj 1 1 -Panq I aqa rh 
P . O-Jhumnri , P . S-Pa radnep, I) is L . Jaqn t; inqhpiir 

,r\j)Ijiicnn I- s 

	

Ey the AdvocnI:es 	- 	M/n Prhnra) Piy 
SE. Pir 

A. K . Na, i k. 
Vrs. 

Union 	of 	I nd in , 	represen tc'cI 	th ia uqh 	° :a I 
Manager, 

South Eastern Railway, 

Garden Reach, Caicutta-48. 

Divisional Railway Manager (Personnel) 

Khurda Road, South Eastern Railway, 

	

D.ist Khurda (latani Di.vn. ) 	. • . Respondents 

By 	the 	Aivocat:e 	- 	Mr. Pehok Mohni ly 
k 	. 

IN OA NO.793/96 

1 . Jambu , 	aged about: 	45 years, 	son of Nnnc]a 
At-Jamuna , P .0-Argul , 	P. S-Delancj , Dist . Pun 

 Madan, 	aged 	about 	46 	years, 	soti 	of 	Aumna, 
At-Jamuna , P .O-Arqul , P. S-Deiang , 

	
Dist.Puri.  

 Avi, 	aged 	about 	46 	years, 	son 	of 	Judhisl:it 
At-Jamuna,P.O-.Aryul,Dist.Puni. 

 Padan , 	aged 	about 	50 	years, 	son 	nIT 	Kul nmnni 
At-Jamuna,P.O.-)\ryui, 	I)ist.Puni. 

5 Bela , 	aged 	aboii I- 	44 	years , 	son 	ci 	Santa r 

At-Jamuna , 	P . O-i\rgn 1 ,I)ist . Pur i. 
6 Pravakar, 	nqecl 	44 	years, 	son 	oF 	Clialcradliar, 

1\ L/PO-Tirrnn 1 , Via-Ba jpur, 	P. S-ia tni ,D I 	• Khur(ln - 
7 FIrusi ,aged 	about. 	4 	years, 	sb 	Clierna 

AL/PO-Tirma 1 , 1'. S-Jn Lni , Dis t . Khurda 
8 Durcja 	Charan aged 	about 	46 	years, 	son 	of 	Snnftar, 

At/PO-Tirmal ,\71a-Bn jpur, 	P. s-Jntni , Di.s I:. Shurda 
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 Kolu ' aged 	about:. 	50 	years, 	son 	olDlin qahaL 

At:/PO-Tlrniai ,Via-1 	1ir,P.S-1Jat:ni , 	1)1 	t:ricLHliiirda. 

 Saclei , 	aged 	about: 	44 	years, 	son 	of 	Dana 

At/PO-Tii'ma 1 ,\Tia-13a jpur , P. S-Jatni ,j 	(. 	Khurdn 

1i . Koilu , 	aged 	50 	years, 	son 	of 	Nidhi , 	At:/PO-Ti.rrnai 

Via-Bajpur,P.S-Jat:iii , 	1)isl:.Khurcln. 

 3ogI,aqed 	about 	45 	years, 	son 	oi 	giohan I 

At/PO-Tirina] ,Via-Rnjpur,P.S-Jnt:ni ,1)i r;l:rict:-lnirda 

 Bliagyadhar, 	aged 	about:. 	47 	years, 	son 	of 	Dan r i 

/\L-J3araara, 

P.O - \rgul ,Vi.ri-Ba jpur ,P.S -Jatnl ,Dist: 	Khurda 

K rushna , 	aged 	about 	40 	years , 	son 	of 	Lnkana 11 

AL-Ranipur, 	P.O-'J'i.rrnal ,T'.S-Jatni ,Disi: .ghnrda. 

 Bhiaskar, 	aged 	about: 	45 	years, 	neti 	of' 	Hb'r, 

At:-Urnripanjari., P 	()jj imal ,P.D - Jrftni ,J)j 	t,Klw.ilri 

 Sudhakar, 	aged 	about: 	44 	years, 	neil 	of 	Ni1:ii] a, 

At-Benapanjari,P.O -Ti rrnal,P.S--Jatni ,1)ist: .Khiiicla. 

 Daitari ,aged 	about: 	45 	yea rs, 	son 

I3anamaii ,Tft-Benapnnjrirl ,f'.O-'i.i rrnn t,1S-,lat:ni. ,t)i nt. 

hurda. 

 Aparti,agnd 	about: 	45 	years, 	SOIl 	ol 	l,0kiiIfl1h 

At:-Tvlanitri, 	P.0-Goradi a, 	Dist:.Pu.rl. 

 1\rata, 	aged 	about: 	40 	yenta, 	not 	ol 

Banamaii ,AL-Manil:ri , 	P.O-Goridi a, 	Ill t 	l'iiri 

 Phuja, 	aged 	about 	45 	years, 	son 	of 	hopi 

At-Manigri , 	P. O-Goracl.ia , 	1)1st: . Purl 

 lEa in , 	aged 	a hoot: 	30 	yea i: A , 	SOil 	C) F 	Pa ;uln ha 

At-Ilaripur, 	l'.O-Argui.  

 Aparti,aged 	about:. 	45 	years, 	son 	oF 

Banamail , AL-Manit:i ri , 	P .0-Goradi a, 	1)1 s1: - Purl 

 lu:'ata 	aged 	about: 	45 	years, 	r;ni 	ot 	lid i a 

'. 

 

At-Manitiri , P .O-Gorad.la , 	1)1st. Purl. 

Sankara , 	aged 	about 	44 	years, 	non 	of 	t:iihnra 

A L-Renya La 	Pa Lna , 	P - 0-God i .0 twa t: I , I pa 

P.S-Delanga, 	Dist.Puri. 

 Bharata ,aged 	about 	42 	years, 	son 	of 	Ar'iiia, 

AL-Barana , 	1 .0-Argul , P. 5-JaLni ,1)isl: - tEiurda 

 Sarat, 	aye) 	about 	44 	years, 	nn 	of 	l'urna, 

t-Barana , 	1 .0-Arqui , P .S-Ja tni ,Disi: 	hiiirda 

 Pnhail,agcd 	about: 	46 	years, 	5(11 	of 	Mo1iii 

At-J3isipada, 	 P.O -Ti ron] ,Via--I)a 	put, 

P. S-Ja Ln I ,Di s I: .Klinrda 

 Na rendra , 	a jod 	about: 	44 	'i':ii 	, 	a nI 	of  

At:-Tirma 1 	 P.O-Ti 	'ii'a1. ,Via --I' 	ni 

v cia 	.................1 	it 	to 

Ilifl 	[\clvt',ta  

P'. 
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Vrs. 

JlOOH ()t 	, 	pt 	iI by  

Vn 	R( 	I I, ('.  

Dlvi. s lena I Ra i .I.wa y Ma nacje r, Sou Ui Ia torn Ia I. I way, 
Khurda Road Divis ion , \t/110-Ja tn I , Khurda Road 
Dist.Khkirda 

Senior Dlvi si niia 1. Rnqi.nc'er (Co-ordi ilator)  
Ra stern Ra i. Iwa y , .Khurda, At/PO-Ja I: n I , Rhu rd a 1 Zon d 

Dist-Khurdi 

Sonor Dlvi s.Lonal Personnel. OfCi 	, 	niitdi 

Railway, Khu rda , At/P0-3 a tn I .........IJanporvia 

Jotvoca to for Rospondon tn-liT:. /\hok Mohan I 

IN OTt NO.801. or 1996 

Ranka t4oha Laray, aged about 51 years, son n[ late 

Kubora 	Mahatray, 	Vlllag:'-iJrijpur ,P.0-Ni r:i;Irtnir, 

I)ist.Khurda. 

Mai:hura Ma rtha , aged about 51 yea is , soil o 1 	a to 

Prahhakar 	Martha , 	Vi liaqe-Ja jpu r  ,P0-Ni ralca rpur 

P. S-Jnnkia , His I:. Khurda 
Ilikrain IraIhati,:iqecI about. 45 yr:o- :, non ot Ito 

Iswara 	Pradhan , 	V:iJlaqo-3aj:uii: 	 i: ,P.0-HirIzapvr, 

P.S-Jankia, District-Khurda. 

Dhani Martha, aged about 55 yearn, son of late 

Dibakara 	Martha , 	Village-Ja jJtI I r . (* 1'I 1. 1;1101 tpl.1 

P.S-Jankia, Dist.Khurda. 

l3ijadhan Pradhan , 	aged about . . . . years , 	snu of 

Maheswa r 	Pra.dha n , 	Tt:-Ja j pu I r , P .0-Ni. ra La rpu r 

Dist .Khurda. 

Marl Sahu ,aged about 47 years, son of late Pathan.i. 

Sahu, 	At-Jajpur ,P .0-Nirakarpur ,P. 5-Janlcin, 	Dint:. 

Khurda. 
Sikhar Pradhan , aqeci about 46 years , son of. lb i Inn ri 

Prridhan , 	At-Ja jpur , P . 0-Nirakarpu r ,  

District-Khurda, 

Upendra Dan, 	aqod about:. .....yarn , 	son of 	lat:o 

Kuiamani 	Dan, 	At-Ja jpur, 	P .0-Ni r;iIci rj.'ue 

P . S-Jank Ia , Distri.cL-Ja jpur. 

Dusasan Maha tnray , a cjecl about 54 years , 	( Ii 1 a t:n 

Bhaba 	Maha t :iray , 	AL-Ja j pun  

p.-.Jankia, I1)intrict-Khurda. 

I)Iiuili.n. r1ah:itaray, aged about: 53 years, non of: Ia 0 

Pohal i 	Maha I: ray , 	J\t:-ia jpur , 	P .0-Ni ra I: ri ipun: 

P .5-3 [<nnlc I u , Ili I: . 1Iuurda. 

I,  
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Tn1adhai- a Mnha pnfra ,nqrd about . .yoa 	 of 

Mi ihi 1F1 Lu a , 	A --uui 	iu r ,  
P. 5-Jarit .1 a , flint . Rhii rdn 

Padnn Mr0nFnray,nqpd rihiif- 48 ynni , son 	'i 1 ud 

l3hnrnt. 	M;ihatarny, 	Vii 1. 	r-1nftnn P.O-Ni.i ;ilenpiii 

P.S-Jnrilc..i.a ,l)istri ct.--Khut(in 

Sarnnqridhai-  Dh-iuciiasi Tiqa , aor-d nhii.iL 51 yr- n ITS, ern 

of 	1a:e 	rJdiyniiath 	l)haudi.;isiiiq.i , 	A1/Pl)- liar: p o:  

V.i.a-Si.ncjnpnr, P.-Winkin ,l)i st:.R}iIir(H 

1- .i 	Gobodhar Pr(lIiii Ii , (JO 	a I)( in 1: 	1 	yparn, 	I 
late Narayan Pradhan, T\L--Rany -ita, P.O-Niralcarpir, 

P . SmJ anti. a fllstri.c L-Khurda 

Kaibn lya barnantaray,  , aqod about 51 years , eon of  

late 	Mniiquli. 	Sarnanta.rny, 	\i:i.i. 1.nqe--Parnabi. Ii 

P .OfloITlriflnbihii , P. S-Janktn , Distri cThiircli 

(;ancilii 	ruaiiqaraj , 	ncjncl 	'il.)OilL 	51 	')7101 ITS, 	non 	ol 

Lokanath 	Mancjaraj , 	At:--Raninbi. Li , I O--l)n'innlh I 

P . S-Jank ia , Dint. Khurda 

Jajannath alias Joq i Ilarichandran 

SOfl 	 'ii 	Indramani 	Ilui:.i. 	Chandan 

	

t-Ramabi] I , P . 0-Doma na bhai, 	 P . --.3 a nk.i.n, 

Dint. .Kh -iirda. 

J\clhu 	Curnansinqa , 	a.qed 	about 	1 	15 • 	5(11)01 

Ba labhad ra 	Gumansinga, 	At--Joi fT H , 	Pun yn in 

P0/PS-il ank i a , Di s L r i.ct-Klu:irdri. 

Dhaneswa r S richa ndan , a qod about 4 	yea ......• , soil 0 

late 	Pall 	Sr.ichnridan , 	Vi. II l.ne --anicin 

Nuayaon , .P .0/PS-Jank ta , Dist . Khurda 

Bhainar (iirnuinsi.nqa , nqc'cl about 49 y# irq , 	. 	>[ 

Balahhadrn 	Gumans inya , 	At-J ant In 	Miii jaon 

P0/PS-Jankin, District-Khurdn . 	App].:i can 

By the Mvoca. ten 	- M/n K . C . Moha pa a, a S 

13 . P . Roy 

\Jrs. 

' 	 1. Union 	of 	India, 	represented 	Nirouqh 	C°n'-'ra I 

Mnnayer, 

South .1-Sast:c-rn Ba i lway , Garden Ron oh , Ca .l.cu I 

2. 	[) i.vis ionai Rn ilwny Manager ( Personal. 

Khurda. Road, South Eastern Railway, DiSt:ri.ci:'--Vimur(la 

(Jatni Division) .......Respondont;n 

By the A(Ivonn Los - Mr . Aeftoic M(Ar- "Fy.  

IN Oi'_NO.811/9 6 
Raja 	 s/o 	 Rama 	 Al:/lP --'iI sinai. 

Via-B-i j pur , P. --J a Liii , Di. st: . Klinrdui 	 1 	I i on ii 

Py Lho 	l-uonaI:o -- ri/n D.l . Pinn Ii 

Vrs 
1.. 	TJi'iiiin 	() F 	Iniliri, 	rr'ii: r,i)fc( 	hy 	I 1:; 	r'n'i 'il 	ri  

Soil:Ii 1anI'ern Pat.Is'ny , Garden l'on'ii , ('' .1 	5 

p 
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Divisional iailway Manager, South Hastern Hatiway, 
Khurda Road Dlvi. s ion, AL/PO-Jatni, Khurda Road, 
Senior Divisional Engineer (Co-ordinator), south 

Eastern Rn i.].way , Khurda , Al/PO-Ja Ln :1 , Khurda Road 

Dist-Khurda. 
SeniorDivislonal Personnel Officer, South Eastern 
Railway,Khurda, At/PO-Jatnl .....Respondents 

 

By the Advocates - Mr.Ashok Mohanty. 

IN O.A. NO.862/96 

Sri Bira s/o Mahi, village-Barada,P.OBarada 

P. S-Sadaro , Dist . Dhenkanal. 
Sri Pandab s/o Lancla, vii1_GengUt:ia,P.0Geflg1t1a, 

P.S-Sadaro, Dist.Dhenkaflal. 
Sri Millu, s/a Chaitan, Vll.l-Gurujanqa, 

P.0-Gengutia, P.S-Sadaro, Dist.Dheflkaflal. 
Sri Arkhito, s/a Bouria, village-DeraSincih 

Kankadapal , P. S-Sadaro, Dist . Dhenkanal. 

Bhaskara 	s/o 	Brundaban, 	Vill-DeraSlngh 

Kankadpal,P.S-Sadaro, Dist.Dhenkanai. 
Bikrama s/o Gandu, vill-Gengutia, P.0-Genqutid, 

P.S-Sadaro, Dish. .Dhenkanal. 
Bhramara s/o Sudarsan, Vill-Genguhia, P.O-Genyuhia, 

P. S-Sadaro , [)ist . Dhenkanal. 
Benudhar s/o Uchhab, Vill-Rasasingil, P.O-Belopdd, 

P.S-Sadaro, Dist.Dhenkaflal. 

Golekha, 	son of Gandu, vill-RasaSiflyh, 

P.O-Belapada, P.S-Sadaro, Dist.Dhenkanal. 

Golekha, 	son 	of 	Budhia, 	vill-Genguhia, 

P.0-Gengutid, P.S-Sadaro, Dist.Dhenkaflal. 
Gouranga S/a Dayanidhi, vill-Sarata, P.0-GuT1(101, 

P.S-Sadaro, Dist.Dheflkanai. 
Bholeswar s/o Ananta Viil/POBarada, P.S-Sadaro, 

Dist.Dhenkanal. 
Bhramara s/o anatana,Vi1l_Jonhitalia, P. .0-Barada, 

P.S-Sadaro, 1)1st. Dh(?nkaflal. 

Jambeswar s/o Krushna, Vi1.l-Jonhi.ta.1la, P.O-Bara(Ia, 

P.S-Sadaro, Dist.Dhenkaflal. 

Gauranga 	s/a 	Banamali, 	Vill-Gencjutia, 

P.0-GengUtia, P.S-Sadaro, Dist.1)heflkaflal. 
Rajiba s/o Nata Vill-TentulinPada, P.O-Baulpur, 

P.S-Sadaro, Dist.Dhenkaflal. 

Saturn 	s/a 	Kurupa, 	Vill-BarflcId, 	
p.0-Ba rada, 

p.S-Sndaro, Dist.Dhenkaflai. 

Madhu 	s/a 	Bajia, 	Vlll-Barad1, 	
P.O.-Barada, 

p.S-Sadaro, Dist.Dheflkaflal. 
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Fakira 	s/o 	I)h.dk, 	ViAliage-Mi r;da, [.O-Urd;, 

p.S-Sadaro, I)ist.Dh(nkflnai. 

i\parti, 	s/oDhadia, 	Viii-Barad, 	
11.0-Barada, 

p.S-Sadaro, 1)ist.Dheflkaflai. 

Sadananda s/o Kashi, Viii_TeflLt]i.1aPa1Ph1n, 

p.S-Sadaro, Dist.Dheflkaflai. 

Rahita s/o Kanhu, 
p.S-Sadaro, Dist.Dhenkaflal. 

Baraja s/ 	BhaynhflL, Viii-Bar1cl, 	
P.O-Batad, 

I'.S-Sadaro,Djst.Dhenkanal- 

Chaina, 	5/0 Nidhia, 	vili-Barada, 	p.0-Barada, 

p.S-Sadaro, !)ist.i)heflkaflai. 
Sikhara s/o Saita, vili-GengUtia, P.O-GeflgUtla, 

]?.S-Sadaro, Dist.Dhenkafla]. 
Kumara s/o rrrjiochan, vill-Mahadia, P.0-Belapada, 

p.S-Saclaro, Dist.Dhenkaflai. 

pitabash 	sb 	Han, 	vili-Barada, 	P.O-Barac3a, 

p.S-Sadaro, DjSt.Dheflkaflal. 

Sapana, 

	

	sb 	1'rjuna, 	viii- lahacll.a, 

p.O._Beiapada,P.S_Sar0,Dt.ea l. 

Bikala, S/o Bajia, Vili-GengUtia, p.0-Genyut]-a1 

p.S-Sadaro, Dist.Dhenkanai. 
Golekha, s/o Dma, xQllibengutia, P.O-Geflmgutla, 

P.S-Sadaro, Dist.Dheflkaflai. 

Raja 

	

	 5/0 	
Pana, 

p.S-Sadaro, 

Dist.Dheflkaflai. 

DainbarUdhar 	 s/oTuri-, 	 V1i1God1di, 

P.0_BalaramPrasad, p.S-SadarO, Dist.Dheflkafl1i. 
Fakira s/o Gandu, viii-Gengutias P.O-Gencjutia, 

p.S-Sadar, DiSt.Dhenkaflai. 

Bhima, 5/0 MittU, Vili-Godidi, P.0_BaiaramPras1 

p.S--Sadar, Dist.Dhenkanai. 

Sri 	 DhaneSWar 	 s/o 	 Achuta, 

Vill/PO_Ekghari1atamPt 	
P. SSadar, 

Dist .Dhenkaflal. 

Sri 	KailaSh 	s/o 	Chaitana, 	
Viii enguLla, 

P.0-GengULia, p.S-Sadar, Dist.Dhera'- 

Sana 5/0 Kandura, ViliGengutia, P.O-.GeflgUtia, 

p.S-Sadar, Dist. Dhenkaflal. 
\ 	\( 
\ , 	) 	

38, Sudhakara s/o Kunja, Vili-OdaPada, P.0-ITiti6ol Road, 

p.S-Sadar, Dist.Dheflkaflal. 

Akura sb 	Upendra viii-Jonh1ta1a, P.O-Bara( 

p.S-Sadar, DIst.Dhenkanai-- 

Krushna 	S/O 	Makunda, 	vi1i-KnLg1ra 

P .0-Konti aputsah i, p
.S-Sadar,  Dist . Dheflkflna 1. 

Hadoo son of Kashi 
P.S-Rambha, D1SL,Canjflm- 
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Nalu, son of Gopi, Vill-Haripur, 11.0-Haripur Sason, 

P.S-Tancji, Dist.Khurda. 
Charana s/o E)onai, Vili-I-Iaripur,P.()1IariPur Sason, 

P.S-Tangi,DiSt.KhUrda. 
Saratha, s@/o Banchanidhi, Vill-Uaripur,P.01IariPtlr 
Sason, P.S-Tangi,DiSt.KhUrda. 
Rajo s/o Prahailad, Vi]i-}Iaripur ,P.O-Haripu:r Sason, 

P.S-Tanqi ,Dist.Khurda. 
Jogi s/o F3anchha, Vill-Ilari.pur ,P .0-Haripur Sasan, 

P. S-Tangi , Di.st: . Khurda. 
Laxmidhar S/o Ainjhn, Viii-NayapuI:fla, P.0-ilaripur 
Sasan, P.S-Tanyi, Via-GangadharpUr, Dist.Khurdu. 

Kulamani s/o Tnanda, viil_Ilaripur,P.O-TIarlPUr 

Sasan, P. S-Tang I, Dis I.. Khurda. 
DinabancihU s/ollndu Vill-Ilaripur ,P.O-llaripUr Sasan, 

P. S-Tangi ,Dist . Khurda. 

Trinath 	s/o 	Ananath, 	vill-Ilaripur , P .0-Haripur 

Sasan, P.S_Tangi,DiSt.KhUr(1a. 
Surendra s/o Sanatan, Vill-Udicjiri, P .O-Sundaeput, 

P. S-Tangi , Dist . Khurda. 
Sachi s/n Natabar vili-Udiyr.i- P.O-SutldaepUr, 

P.S-Tangi ,Dist.KhUrdfl. 
Gourancja, s/o Natabara vili.-UdiyaC1 , P.O-SundaePur, 

P .S-Tangl ,Dist.KhUrda. 
Laxmidhar S/oPurna, vill-SadanyOl, P.0-Sadaflyot, 

P.S-Delang, Dist.Pllri. 
Indramani 	 s/o 	 Kanhu 

vill-MangalPUt , P .C)-MancJalpUr ,P. S-Sudaro, 

Dist . Dhenkanal. 
Ramo s/oFlnantho, Vill-HaripUr ,P .0-Ilaripur Sasan, 

P.S-Tangi ,Dist.Khurda. 

Bharnara, 	 s/a 	 Lokuflath, 

By the T\dvocate 	- M r.D.R.Pfltrlak 

I 

2. 

 

 

vrq. 
flni.on of Endi.a , reprosenLod by i 	General Mnnm;('r 

South Eastrn Railway, Garden Reach, Ca1cutR43. 
Divisional Railway Manager, South Eastern Railway, 
Khurda Road Division, At/PO-Jatni, Khurd.a Road, 

Dist-Khurda. 
Senior Divisional Engineer (Co-ordinatOt), South 
Eastern Railway,KhUrdai At/PO-Jatni ,Khurda Road, 

Dist . Khurda. 
Senior Divisional Personnel Officer, South Eastern 
Railway,KhUrdai /PO.Jatni,D1s1U1 ..... 

Respondents  
By the 1\dvocate 	- 	Mr.AshOk Mohanty 
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TN O.A.N0.863/96 
1 . 	13a n cliha 	 s/o 	 1 a y hu 

At-Anlajori, P .0-Tirkula ,Via-Bazopiir , P. S-Kanas, 
Dist. Pun. 

Kapilo s/o Kelo 

Jocji s/oRarna 

Bra ja s/o Ja'jmnnath 

Gohinda s/a Chakara 

All are of Vill/PQ/Vja/pS/Djst.punj 
By theAdvocate 	- 	Mr.I).R.PaLna.ik 
Vrs 

Union of India, represented by its General Manager, 
South Eastern Railway, Garden Reach, Calcut-.l:a-43 
(w . B. 

Divisional Railway Manager, South Eas:ern Raiway, 

Khurda Road Division, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 

Senior Divis lana]. Engineer (Co-ord 'nat:or) , Sout-.h 
Eastern Railway, Khurda, AL/PO-Jatni, Khurda ioad, 
Dist .Khurda. 

Senior Divi.siana 1 Personnel Of [icer, South Eastern 
Railway, KhurdaAt/pO-Jatni,Dist}huri 

Respondents 
By the Advocate 	- Mr.Ashol; Mohanty 

INOA N0.864/96 

Sankar 	Behera, 	s/o 	late 	Bidyadliar 	Behera, 
Village-Deulabasta, P.0-Arugula, DisL.Purj. . . .Appiicant 

By the Advocate - M/s D.r.Patnaik 

K.C.Pracllian & 

M . K .Khunt.ia. 
Vrs. 

Union of India, represented by its General Manager, 

South Eastern Railway, Garden Reach, Cnici.itta-43 

Divisional Railway Manager, South Eastern Railway, 

Khurda Road Division, At/PO-Jatni, Khurda Road. 
Senior Divisional Engineer (Co-ordinritor), South 

Eastern Railway, Khurda, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 

Senior Divisional Personnel Officer, South EasLern 
Railway, Khurd ,At/PO-Jtni Di t KhnNl 

Respondents 

By the Avori te 	Mr. /\shok MoIii n t: y 
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Krishna Chandra Swain, aged about 48 years, SOfl of late 
Duryodhan 	 Swain, 	 At-Tanqi ,P .O-Triinncja(ja 
P.S-Tangi ,i)i.st.Cuttack 

Applicant 

By theAdvocate - M/s [).Mohanty, 

K.M.Sarnal, B.K.Biswal, 
K.[cnka & U.K.Samal. 

Vrs. 

Government of India, represenl:cd through General 

Manager, South Eastern Railway, At-Garden Reach, 
Calcutta-48. 

Divisional Railway Manager (Pet:onnel), KhurdaRoad, 

South Eastern Railway, At/PO--Khurda Road (Jatani 
Division), Dist.Khurda ..... Respondents 

By thel\dvocate - Mr.ishok Mohanl:y 

IN OA No.924/96 

Jalandhar Champati, aged about 42 years, son of 

Banchanidhi Champati, At/PO-Motari, Dist.Puri. 

Chakraclhar, aged about 39 years, son of Kubera, 

At/PO-Motari, Dist.Puri. 

Subala, 	aged 	about 	37 	years, 

At-Jamukholi,P.O-Panchacjaon, District-Purl. 

Ganesh, aged about 34 years, son of Nakula, 

Dist.Puri. 

Bhaskar, aged about 38 years, son ol Athanya, 

At/PO-Gada Motari, District-Purl. 
Laxim Khan, aged about 41 years, son of Sardar 

Khan, At/PO-Motari, Dist.Puri. 
Jumrna Ichan ,aged about 37 years, son of r'Thnsur Khan, 

At/PO-Motari, Dist.Puri. 
Kabi , 	aged 	about 	35 	years, 	Soil 	(1 	laxiFlan 

Dist.Puri. 
Ghana, aged about 42 years, son of Sananda, 
At-Panchapalli, P.0-Retang, Dist:.Pur.i. 

\ 	
') 	10. Surendra, aged about 36 years, son of Ghanasliyam, 

At/PO-Retang, Dist.Puri. 

Puma, 	aged about 31 years, 	son of Pasti, 

At-Ankol ,P.O-Motari ,Dist.Puri. 

Laxmiclhar, 	aged 	about 	34 	years, 	S/o 

Panu,AL/PO-Ghodradla, District-Purl. 
Puma , 	aged 	about 	37 	years , 	son 	of 	RI ju, 

At/PO-Kanti, Dist.Puri. 
Netra, aged about 37 years, 	son of l3munda, 

Dist.Puri. 
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15. JOyI, 	a(J(cl 	i)OUb 	33 	years, 	sii 	i 	( Irkh, 

DIF4I:.PUri.. 

16 . 	n raha 	 hu t 36 y o, i rs , 5(Ii  

0ri , 	L)J('(I 	II)()IIL 	35 	years , 	401) 	
uIIiii 	it 

Han pur, J3r;I})J 	otflmp1Ir, l)is . Put: 

Killash, 	y(d abouL 39 years, son ni Iii9a , 	ii. 

Panchapa11I,1.O.tYI I)iSL.l'itUi.. 

Narari , aged ahouL 34 years, 5011  

I)i.SL .Punl 

Linqa , 	aye(I 	)o11L 	33 	rs , 	 ni 	UI unit, 	it 

GobiudapUr, I'. o-Depi1t5tflv Dis L . Pu i 

Dasarathi, aged abOUL 37 yen rs, 5vI 01. 	IItIa 

t-Panchapali.i ,P.O-ReLnfly, 1)1st .Puri. 

Ganyadllar, ;iqd abouL 36 yearS, SOfl ni Iii lilt 

At-lIarlpUr , P . OBi raplirilso saulpil I: , Di. S t. . Iii r L 

Batakrustifla 	Nayak, 	nqcl 	abouL 	:ts 

AL-panChal)Pa I i, P . O-UoLa ny, I) is L . I'IIr i. 

lp•1 i CjIiI 

By the AdVOcate 	- 

Vi-  s 

IJniot) 	ol 	india, 	jrcs'iitr(I 	(:hi 	li 	(iIir't ii 

Manager, SouLh JasLerrl Railway, (iidIi Pn,iyli 

(,aicuLLa7O0 043. 

l)iviS1Ofla1 flaliway Manager (i) 

SouLh EaSLOIli Railway, IItiit:(l1 Road 	Di sI •I1n di 

I)ivisiorlal 	Persoflfll 	Dificr, 	it It 	I;i I liii 

Ral iway, Khnrda Hoad , 1)1st;. 
 

By the Advocat 	-- Mi .Asti it: riohitty - 

IN Ofl flO.932ol±22 

Narayafl I1anirh1Iidnfl,nJd about 45 
y11  

Jayabandhu 	 itarirhiidnfl , 	
Al --Lull a 

	

Sam )LarapurP 	11 1rj 	
, Ii Irict:.l1luI1 

....... 

	

l3y Llie 	dvocat:eS 	
.. 

- 	N/s l .C.i:iIil1I It 

II .h.1'ay 

I . )Iiri 1 

Uni on 	1. 	Tnd:ia , 	repteSellt(i 	11iI 011911 	"1l 	1 

Manager, 	LoUth 	Eastern 	
I'a.i Iway , 	( , rcl'Ii t 	ott 

Calcutta. 

DivisiOnal 	i1way 	M1Ua9Cr 	(Pel ':ili!l('t) , 	ldiiiIilfl 

Road , 	Son tI 	Ens I: orli 	Rn I I wi  y 
 

	

I) iv is ion ) 	
I ('lit 

j 	the Ad 	on I.e 	ru: . Ash I 	hn ii ly 
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batch 	ol 	Li 	Leon 	(iII'Hfl)l 	,\I1>l 1' 	10110 

has 	been hentd together. The petiti c'rs are ni iii l:irly 

placed and the pl:ayers made bythem in 	LI r a Appli (i I: I rn  n are 

also 	substanti ally 	the same. 	The iearnH on 	non In 	in tim 

petitioners appemrinq in 	0i\ no. 481 /96 	nml OA 	No. 1.3)/6 	ITOrn 

-irguc -,d 	the mat ten 	at length 111° 	leartmnil 0(111001 n 	a' 

for 	the petitioners in other Ca 300 have ndopt''d i:lo 

submissions made by I:he learned 	1nnn] n I 'T l:Iir p'l: I I: 

in GA No.481/96 and GA No.431/96. In v i' of the alo':n , one 

order will covri: these Ii Iti'oii oanon 	thn Lain '1 

481/96 and GA 433/96 have to be referred o I 

2. 	 In GA No. 481/96 i:}iere a 	101 petit:ionnrs 

They state that they were casima i i.abou mo r o undni: Fni:niancn t; 

Way 	Inspectors 	belonging to )lTlpeta , i0vilmpmIilu: , 	tamih;m niul 

Khurda 	Road 	Urmi to . 	They had worked as 	(1 011fl I 	wcotni:n 10111 

1967-68 	to 	1972-73. 	Ass] sLant 	In1 i ncer, 	H.Pa 

Berhampur,  , 	prepa ned 	a sen lot ity 	I i. sL 	o on ni 	1 1 a hr,  I i l:r 	In 

working under P . J. Is • , Sompe La, 	lIerhampu r Rn uihh; ::.1mida  

Road Units, 	and 	in 	the seniority 	F hat, 	IiiHi 	in 	at 

Annexure-i, Lhcrr are names of 616 on ml 	I :im1m°rn. Al: 

Annexu re-I/I i.s a senior iLy lint of oaiini Jihomim 	n oF 

Sormipe La Unit, and at Annexure- 1 /2 is a non] or I 	I I a F of 

casmint 1 ahonroin n[ lnmnblin tin It vTh r , rn I I) 	;1a' 
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The petitioners state that according to the insLruCLiOflS oL 

Railway Board, retrenched casual labourers have a right to 

be given first preference for re-engagement and they are to 

he re-engaged on the basis of their positiOn in the 

seniority list. The petitioners are retrenched casual 

labourers of the above units. They had filed several 

representatlons to the authorities for their re-engayefl1e1t, 

but these were not considered. They also made a qrievanCe 

that retrenched casual labourers of P.W.Is. , Berhainpur and 

Rambha , who h i worked in monsOOn 	
gang had not been 

included in the divisional list. Further, the period for  

which they had worked in Doubling Oryanisabion was not taken 

into considcratlon. On 16.11.1989 Divisional Personnel 

Officer, Khurda Road, issued a letter (AnneXUte3) to 

Assistant Enqineer, BerhamPUt and Assistant Engifleer2 

Khurda Road requesting that some ganylnen who had worked in 

monsoon patroilifl9 under P.W.13., Soinpeta, BerhamaPUt and 

vfl 

Kaluparaghat and also had put in 
c 
, 
oi 

 I 

istruction OrganiSation 

had represented that their grievances have not been taken 

into account. on verification, it was seen that as they had 

not produced proper identification for their working, their 

services were not taken into account. It has been ordered 

that if any such labourers are left out , they should produce 

their worki nq cot Lit ic t: C' with proper idcn Li [lent ion and the 

casual labour cards and screening would be conducted on 



-:30- 

20.11.1989 in the office of Assistant Engineer, Berhampur, 

at 11.00 hours. If any labourers are left out, they should 

produce the said records before As5istant Engineer by 

30.11.1989 and their screening would be conducted in the 

first week of December 1989. Thereafter no furt:.her chance 

could be given to such retrenched casual- labourers and this 

should be made clear to them. The petitioners state that 

all 	of 	theni produced 	the respecLive 	documerit:s Lor 

preparation 	of the 	seniority list 	and 	documents 	filed by 

some of them are at Annexure-4 series. At Annexure-5 is a 

letter from the Union requesting the Divisional Railway 

H 

	

	 Manager, Khurda Road, to extend sympathetic attitude for 

appointment of retrenched casual labeurers. On 6.5.1-993 

Senior Divisional Engineer, Khurda Road, issued a letter at 

Annexure-6 to all Assistant Engineers of Berhampur, Khurda 

Road, Bhubaneswar and Cuttack. Along with this letter, a 

permanent way 
statement showing vacancy position of/casual labourers under 

P W Is was enclosed It was indicated that there were 255 

permanent way 
vacancies of /casual labourers which were required to be 

filled up immediately. A copy of the live register of 

retrenched casual labourers was also enclosed and the 

Assistant Engineers were directed for a thorough checking if 

any casual labourer is still left behind for absorption. 

Such casual labourers ShOuld be ciiI acted and 	orbed 

I 
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against 	exis Lin(j 	vacancies 	under 	the 	concerned 	P .W. J 
. 	wi Lb 

the prior permission of Senior I)iviSiOflai 	Engineer, 	It was 

indicated that if the casual labourers (to not turn up within 

fifteen days, they should be dropped. 	It was also mentioned 

that 	P.W.Is. 	should 	be 	advised 	to 	notify 	on 	
their 	Notice 

Board 	regarding 	engagement 	of 	retrenched 	
casual 	labourers 

and collect applications and send them to Senior I)iviSiOflal 

Engineer 	duly 	certified 	along 	with 	service 	
cards 	for 

considering 	their 	absorption 	against 	balance 	
vacancies 

available. It was indicated that the absorption of permanent 

way 	casual 	labourers would be 	strictly 	
on 	seniority 	basis 

and 	open 	line 	permanent 	way 	retrenched 	
casual 	labourers 

would be given preference. 	It was 	stated 	that this process 

should be completed before 31.5.1993. in respoflsC to this, 

the petitioners state that they had sent: their applications 

and documents to the concerned authorities in 1993 and even 

though three years have passed from then, they have not 

heard anything further. Non_consider10fl of their case, 

according to the petitioner5 is illegal and arbitrary. It 

is further submitted that on 28.5.1996 the Divisional 

Railway Manacjer, S.F .Railway, Khurda Road, isurd notice at 

Annexure-7 which was about engagement of fresh face casual 

labour 	in Eng i.rieering 	Department 	ol Ehurda Road )1v:L5]Ofl 

from open market. 	Applications 	were invited 
from eligible 
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3 

ale candidates for engagement as casual labour on daily 

ate of wages. The period of engagement was 119 days or 

pto 31.10.1996 whichever is earlier and th(-reafter 

etrenchment would be done without any further notice. It 

,as indicated that there were 907 vacancies and usual 

'eservation would be maintained. The nature of work was 

xecution of track maintenance works anywhere within Khurda 

oad Division. In clause (e) it was mentioned that the 

tpplicants should be between 18 and 33 years of age as on 

.6.1996 relaxable upto 5 years for SC/ST and 3 years for 

)BC, and the minimum educational qualification is Class V 

)ass. In clause (1) it was mentioned that retrenched casual 

Labourers can also apply and must also furnish copy of the 

Drevious casual labour card in support of the claim. The 

petitioners state that these two requirements regarding age 

between 18 and 33 years and qualification of Class V pass 

effectively rule out a large number including the present 

petitioners from consideration. The petitioners have been 

aiting for last 14 years for consideration of their case 

nd becauseof these two conditions their cases are not going 

o be considered at all. it is further stated that even 

hough they applied in 1993 their cases were not taken into 

onsideration at all. In view of this, the applicants in 

he O.A. have prayed that Clauses (e) and (f) of the notice 

ated 28.5.1996 at Annexure-7 regarding maximum age and 
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educational qualification should be declared ultravreS. The 
	Y 

respondents should be directed to intimate the pcttiOneCS 

the r
ubmitted in the year 1993 

esult of their applications s 

for engagement as casual labourers against 255 vacancieS and 

for a direction to the respondents to consider the case of 

the applicants for engagement as casual labourers on 

priority basis. The last prayer is for a direction to the 

respondents not to give any appointment in pursuance of 

the notice dated 28.5.1996 at nnexUre-7. Ji  

2.1 	
The respondents in their counter have 

submitted that these petitioners on their own admissions 

had last worked with the Railways in 1972-73 and aEter a gap 

of 24 years their cases cannot be considered. The 

respondents have further stated that taking into 

consideratio1 the difficulties of the casual labourers a 

maintained and this IS at 
seniority list has been  

nnexure6/2 filed by the petitioners themselves along with 

their O.A. The respondents have submitted that out of this 

list at AnneXUre6/2 most of the persons have been already 

regularised in service except 35 personS who are waiting for 

their turn for regularisation subject to avai1abi•l1tY of 

\ ½ c• 
vacancieS.Tl names of the applicants are not in this list. 

The respondents have also stated that the so called 

is not a list prepared by t 
seniority list at nneXUrel 	

he 

Railway administration but by the applicants themselves- The 

respondents have further submitted that out of 
theSe 101 

• 
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heir disengagement in 1971. In 1979 P.WI., Sompeta, made 

temporary labour requisition but none of these applicants 

urned up for re-engagement in 1979. It is further submitted 

that even in Annexure-l/l prepared, according to the 

respondents, by the applicants, the name of applicant no.11 

is not there. These applicants working under Sompeta Unit 

were discharged prior to 1971. Except applicant no.17 none 

has been engaged after 1971. Applicant no.17 also did not 

appear in the screening test conducted in 1979. The list at 

Annexure-l/i relates to Rambha Unit and in that list 

applicant nos.40,41,42,43 and 47 are not there. On 

verification of records bythe respondents it has been found 

that they were never engaged in Rambha Unit as casual 

labourers. In 1986 a temporary labour requisition was made 

from amongst the retrenched casual labourers for monsoon 

patrolling duty under Rambha Unit, but none of these 

applicants appeared before the concerned P.W.I. Regarding 

applicant nos.21 and 28, the respondents have also made 

averments about the genuineness of 
their claim. As regards 

the 	applicants who 	have 	stated they 	had worked 	at 

Kaluparaghat and Balugaofl, on verification of the temporary 

gangmen register available with P.W.I, Kaluparaghat, it: was 

seen that the name of none of the applicants finds plco in 

:.... 	.• 	. 	•. 	. ••. 

n 



the said register. These applicants have also not submitted 

their casual labour service card in support of their having 

worked as casual labourers under the Railways at any point 

of time. It is also admitted by the applicants that these 

casual labourers never presented themselves for engaYefflet 

after 1979. A ;enioritY list of casual workers 
WS prepared 

and in AnneXUre3 a last chance was given to those 

retrenched casual labourers who might have been 0veriooke 

But these applicants did not avail of that 
opportunitY and 

their names do not find place in the seniority list at 

AnneXUre6/2* The Railway Board had also directed 

preparation of casual labour register relating to persons 

who had worked prior to 1.1.1981. in the list so preparedr 

the names of the applicants do not find place. On 2.3.1987 

and 4.3.1987 the Railway Board had directed for preparation 

of live casual register for persons who have been engaged 

after 1.1.1981 onwards and the last date of receipt 01 

applications was on 31.3.1983, but none of these petitioners 

made any application prior to 31.3.1987. n view of the 

above, the respondents have stated that the applicants 

or right for regU1ar1Sat0' or 
cannot have any claim  

_enga
gemt as retrenched casual labourers. The 

respondents have denied that the Railway authorities 

applicants at any point 
received any representation from the  

of time. As regards the letter issued by Seni or Divisional- 
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Engineer at Annexure-6 it has been stated that issuing of 

r such a letter was beyond the competence of the Senior 

Divisional Engineer and as there was no sanction 	for those 

255 	posts no 	further action 	was 	taken in 	pursuance 	of 

Annexure-6. The respondents have stated that in each monsoon 

season the Railways engaged casual labourers for specified 

period upto 31.10.1996, i.e., the end of rainy season to 

guard the tracks and according under Annexure-7 notice was 

issued for that year. It was mentioned in the notice that 

retrenched casual labourers should be given preference over 

outsiders. On the question of age relaxation it has been 

mentioned that the job is strenuous in nature arid physical 

fitness is a necessary requirement and because of this, the 

age limit of 18 to 33 years has been kept. But so far as the 

retrenched casual labourer is concerned, it has been decided 

to give weightage of one year for each completed year of 

service as casual labourer to be added to upper acje limit of 

33 years. it is further submitted that engagement: of casual 

' 	) labourers for monsoon track patrolling 15 an II (J'fl L n t u:e 

of seasonal work and no permanent absorption even as casual 

labourer is possible because the requirement of work is for 

a specified period of 119 days or upto 31.10.1996 whichever 

is earlier.On the above grounds, the respondents have 

opposed the prayers of the applicants. 



-37- 
In O.A.No.439/96, which has been argued in :t7 	

•;;; 	
_\\\3 

detail, the fifty-five applicants have prayed for a 

direction to the respondents to sympathetically consider the 

case 	of 	the applicants 	for their 	temporary absorption as 

casual labourers pursuant to the notice dated 28.5.1996 and 

for a further direction to temporarily absorb the applicants 

as casual labourers by relaxing the age limit. J\ccordirig to 

the applicants, they have rendered service under the 

Railways as casual workers indifferent spells from 1973. 

Most of them have worked in 1973-74 or from 1973 to 1978. 

Only one applicant has worked subsequently from July 1985 to 

October 1985 and another one in the rainy season of 1985 and 

again in 1988. Their period of engagement and the numbers 

allotted 	to thorn 	in 	the Service Books are at 	J\nnexure-1. 

Their case is that 	their services have been ret:renclied 	and 

as retrenched workers they are entitled to be considered for 

re-engagement as and when there is need for engagement: of 

casual labourers. Some of the petitioners have in the 

meantime become age-barred but they have physical sIrrrrth 

to do manual work. The Divisional Railway Manager has 

published a notice dated 28.5.1996 inviting applications 

from fresh faces for engagement as casual labour on iiiy 

rate of wages in Engineering Department of Khurda Road 

Division. The engagement is for 119 days or upto 31.10996 

and in the said notice it has been mentioned that age limit 
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is between 18 and 33 years relaxable upto 5 years for SC/ST 

and 3 years for Olic . T3ecause of Lh Ls aqe 1iin.i L soni' of 	he 

petitioners have become automatically ineligible e v e n 

though they are retrenched candidates. They have stated that 

in other cases casual labourers who have crossed the upper 

age limit have been engaged and call letters have been 

issued to them and therefore, in their case the insisting of 

e upper age limit is discriminatory. At Anriexure-3 they 

ye given the call letter issued to one Babaji Samal who 

s been called for interview on 27.6.1996. The petitioners 

tate that his date of birth is 12.3.1948 and he has worked 

s casual labourer from 20.5.1973 to 12.9.1974. Thus he has 

n called even though he has crossed the upper age limit 

several years. The applicants further state that the work 

iT1volved is manual work and they have prior experience. In 

view of this they have come up with the aforesaid prayer. 

3l 	 The respondents in their counter have stated 

tiliat the applicants have worked in 1973-74 and have riot been 

ergaged thereafter and their cases cannot be considered 

ater a lapse of more than two decades. It is also stated 

t[at the applicants besides indicating their dates of last 

engagement have not produced any record in support of their 

clim that they were working as casual labourers at any 

pont of time. It is also submitted by the respondents that: 
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at various points of time after 1981 the issue of 

re-engagement ol casual labourers was ayit:at;ed before 

different courts including the 1-lon'ble Supreme Court and as 

per the direction of the lIon'ble Supreme Court, the Railway 

administration time and again have extended opportunities to 

the retrenched casual labourers to be rc-encJacjeci, but these 

applicants had never come up earlier, in this connecti on, 

the respondents have enclosed copy of the Railway Board's 

circular dated 16.3.1987 regarding maintenance of Live 

Casual Register for casual labourers working on 1.1.1981 and 

thereafter. It was mentioned in this circular that. the ].ast 

date of receipt of applications from them was 31.3.1987. 

Earlier in Railway Board's letter dated 2.3.1987 it was 

pointed out that pursuant to the direction given by the 

Hon'ble Supreme Court in their order dated 	23.1 .1987 in 

Writ Petition No.332 of 1986, all those proj2Ct casual 

labourers who had worked as such before 1.1.1981 and who 

were discharged due to completion of work or for want of 

further work, may be considered on submission of written 

representations by them with adequate proof on or before 

31.3.1987. It was stated that representations received after 

31.3.1987 or representations without proof of prior 

engagement would not: be considered. The respondn Ls ' case is 

that basing on these instructions, Khurda Road 1)ivisiofl have 

already prepared a Live Casual Labour Reqlst.or of casual 

rr r r'1' 	
''- ''r ...................... 

I 



labourers and most of them have already been regularised 

leavinq only 35 Imrsons who are wa itincj For requlari sat: ion 

on availability of vacancies.The applicants are not included 

in the Live Casual Labour Register and therefore, their 

c ses cannot be considered. The respondents have further 

stated that the job requirement in the notice dated 

28.5.1996 is strenuous and that is why upper age limit of 33 

years has been fixed. But the Railways have already decided 

t at for retrenched casual labourers weiqhLaye of one year 

f r each completed year of service should be added to the 

u per age limit. The respondents have further stated that 

t e prayer of the applicants that their cases should be 

c nsidered with sympathy should be rejected. No employer is 

e pected to re-engage retrenched people after more than two 

d cades of retrenchment. The respondents have cateqorica Ily 

d nied that all the applicants were worlzing under Railway 

a ministration at any time. It is also stated that it is 

n t possible to verify the genuineness of the claims of the 

a plicants about their prior engagement after a long lapse 

time. In view of this, the respondents have opposed the 

p ayers of the applicants. 

3 2 	 Belore parting with the facts of this case, 

e further point will have to be noted. 	1ter hen rinq 
01 

t is case was concluded, the learned counsel for the 
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petitioners filed a petition on 29.4.1.98 in which it has 
	p 

been mentioned that Senior Divisional Personnel Of[icoi-, 

Khurda Road, in his order dated 13.4.1 998 has publi-sil(NI a 

list of 159 casual labourers who could not ho engaged by 

31.10.1996 011tof 609 empanelled candidates for ISSUanCe of 

engaqement order to them. Their places of engagerpeIt have 

also been furnished. The petitioners' case is that in this 

list of 159 candidates, the names of 14 of these applicants 

are included and this gives a lie to the averrr.ent, of the 

respondents that they have never worked or they do not have 

the previous service record relating to their engagement. 

4. 	
As earlier noted, the two OA-,, OA No.481/96 

and OA 439/96 have been argued in detail. In view of th:is, 

the facts of other cases are not being referred to. One 

document filed by the petitioners in OA No. 670/9( will have 

to be referred to. The Qprayers in O/\ No.(70/96 are 

identical to the prayers in OA No.481/96 and the 1acts given 

by the petitioners are also the same. In the counter fi]cd 

by the respondents they have opposed the prayers of the 

petitioners,. In Lhal: case, after CoflCiUSiOM of Lie !ioa Li ng 

the learned lawyer for the petitioners has filed Certain 

documents with copy to the learned Senior Counsel, Shri 
(' 

q 	
Ashok Mohanby appearing on behalf of the respondeLits , in 

which he has filed the service certificates of applicant 

nos.4,5,6 and 12 out of the 43 applicants in that case to 
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'< 

	
how that these applicants have actually worked eariier 

, Inder the Railways and similar documents are in exis:riice in 

en1J(c(: 	of 	O(h('i 	pet 	I: i i'tir in . 	I (1119 	Wi 	Ii 	Ii I n , 	i t , , 	hi!: 	I no 

lied papers showing that the persons who have been engaged 

the departmental authorities as casual labourers in the 

r 1996-97 were given further appcintmcnt in the year 

l97-98. This fact has some bearing on the submissions made 

big  the learned counsels of both sides to which reference 

w1l be made at the appropriate place. 

5 	 We have heard Shri D .R . Pa Lnaik, the Trarned 

ccunsel appearing for the petitioners in OA no.481/96, Shri 

J.K.Misra, the learned counsel appearing [or the peLiLioiiers 

ir OA no.439/96, and Sri Ashok Mohanty, the learned Senior 

nsel appearing on behalf of the respondents. The learned 

consels appearing on behalf of the petitioners in oLher 

Ortiginal Applications have also been heard and they have 

adpLed the arguments made by Shri D.R.Pnt:naik, the learned 

coinsel appearing for the petitioners in O/\ No.481 /96. We 

haie also perused the records including the date-chart and 

wrj.tten note of arguments filed in OA Nos.439 & 481/96. 

6. 	 The learned counsel for the petitioners has, 

-! 	
in support ofhis contentions, referred to the decision of 

the Hon'ble Supreme Court in Dakshiri Railway FInio eon 

Union, Trivandrum Division 	v. 	General Manager, Southern 
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Railway and ot:hcuu, AIR 1987 Sc 1153. In that: case, their 

LordshLips of the lion' b e Supreme Court noted that in the 

case at Indera ft Yadav v 	Unmu of 1nI!i 	(1985)hG 	2 SCC 

648, the Hon ' bIn Supreme Court: gaVe cerwin d iroct ions 

modifying a scheme prepared by the Railway Administration 

for 	the purpose of absorbing retrenchnd Railway Ca sual 

Labour. Incorpois Ling the directions of We Hon ' Idc' Supreme 

Court, the Railway Board issued a circu Lar to the General 

Managers of all Indian Railways, for conferring temporary 

status on project casual labourers who had completed 360 

days of continuous employment. It was men tioned that these 

orders would cover project casual labourers who wore in 

service as on 1. L.l981. In Dakshiri Railway Employees Union's 

case (supra) the petitioners before the Uon'ble Supreme 

Court claimed that: they are entitled to the benefits of the 

modified Scheme and they should be taken back in employment. 

The Railway Administration took the stand that 84 amongst 

the I2etitioIlers were entitled to the bene[i Lu cL t..hn Scheme 

as they were in employment on 1 .1.1981. and the reina n immcJ 65 

were not entitled to the benefits as they wore not: in 

service on 1.] . 1 981. The lion ' bie Supreme Court Look note of 

the 	fact: that this Scheme also sought to cover pie bet 

casual labourers who though not: in service on 1. .1.1981 had 

been in service in Railways earlier and had a] neady 

completed 360 days of continuous el11plOyfl1ul t or have since 
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ompleted the same or will complete the required period on 

c-engagement after 1.1.1981. In view or this, the lTon'ble 

upreme Court issued a direction to the respondents to 

nclude the pet itioniers in the Scheme for absorption. In 

hat case, the learned counsel for the Railway 

nistration brought to the notice of the lion 'ble Supreme 

Curt the difficulty which would be experienced by Railway 

nistration if without any limitation persons claiming to 

ye been employed as casual labour prior to January 1, 1981 

kep coming forward to claim the benefits of the scheme. 

nsidering the difficulties of the Railway TdrninistraLion, 

t1e Hon'ble Supreme Court directed that all persons who 

dsired to claim the benefits of the scheme on the ground 

tijat they have been retrenched before 1.1.1981., should 

sdbmit their cia ims to the Adruin is t rat: ion he to i' i t. . I . I 987 

IQ is submitted by the learned counsel [or the petitioners 

tht the petitioners have been vigilant about their claim 

ar4l have been r'prescn tiny from 1984 oncai:ds , but no VLOPs 

hajve been taken by the Railway Admini.s L ma 1: ion to enrol their 

nanes in the Live Casual Register. The learned lawyer for 

thi petitioners has further stated that the stand of the 

re pondents that the applicants have come to the Court at a 

be ated stage cannot be accepted in vie-i of the [act that 

thy have all a] ony been agitating their cia ims. 	it a] so 

su mitted that the applicants are worlcrnen and 	nmidei: sc:' Lon 
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25-H of the Industrial Disputes Act, 1947, the retrenclied 

candidates have a right to be cOnsIdered [or re-enqajernc'rit:. 

in preference to Fresh candidates. in support of this, the 

learned lawyer For the petitioners has relied on the 

case 	of 	Ghaziabad Development Authority and others 	v. 	Sri 

Vikram ChaudhaL]nd others , 	AIR 	1995 SC 	2325, 	whorci ii it 

was 	laid 	down 	that while 	retrenching casual 	workers the 

principle of 	last 	come 	first 	go 	should Ii'., 	followed 	and in 

the 	event 	of 	need for 	re-employment 	preicrence should be 

given to such displaced employees. Learned lawyer for the 

petitioners has submitted that the prayer of the petitioners 

i_s not for regula ::isation but for re-engaunment against the 

need projected 	the notice dated 235.1996 and as 

retrenched casual labourers they have a right to be 

considered.While :onsidering the case al: such retreniched 

casual labourers, if the age limit and educational 

quali. fication are i nsistod upon , then the cons idera ti Oil 

would 	be 	meaningless arid therefore , for 	nioani nq to 1 

consideration 	of 	the case of 	these retrcnchcd 	casual 

labourers, relaxation of age and educational qualification 

should be allowed .. :1 t has been further 1 nd i.cated by the 

learned counsel for the petitioners that in (I)A No.439/96 in 

order dated 16.8.1996 the Tribuna] had directed that all 1:110 

55 petitioners in that 0 .A. should he cons:i (J0i:ed a iaiiq Wi lh 

others and the cri Lena of educational qua). i f ica tion and age 
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/ 
sh.l.L stand re:l.nxed in their favour. iii is 	rcloj was I (Ii I {)Wc'(l 

inOI\ No.4 81/ ) 6 and in ordu U (:1,1 ;ed 10 . 	I 1 (, 	as sc ul [I wa ii 

th se 	two quail L i_ca Lions have been WO1V( d by 	way 	of 	iii Le r I 

me sure. 	It 	is 	submitted 	by 	the 	lea rwd lawyer 	[or 	[lie 

titioners 	Llia L 	in 	view of 	Lii is , 	tlies two 	qua Li lisa I. I 

sh uld 	be 	Wa1V(d . 	Secondly, 	it 	has 	I.01ri suhiiii. I:Led 	by 	[lie 

le med lawyer 	for the poLl L1OI1CLS in OR No. 41/); 	[hal: 	[tie 

ap licants 	have 	given 	sufficient 	deLi 1.Is of 	[heir 	11rhor 

en agernent undoL 	the 	Railways 	in 	Liiei r 	i)rigi.na 1 	i\pp]. ica Lion 

anJ the 	oriyinn L 	documents 	are 	w.L Lii 	Lhir:si. 1.1 	they 	a ITO 	q I iwi 

an opportunity, 	they 	would 	produce 	[Ii 	s' 

Lh Railway 	nuLliorittes 	for 	O4Lfll)l i.li I 	IS lIico 	t 	LII 	lU 	I 	hal, 

thy are indeed retrenclied casual lahcci'ts ni. [li' [1 

and on that ba;is, their case for re-I.illaq('IIl(I1L shea cl he 

c nsidered.The third sub;nL;si.oii iu,idc H tim 	1 cal mind 1 

f r the petitioners is that even if 	L in ,pL"l io' 

aqumerit'S sai:n that: currently 	them:' 	I 	no 	wna' 	I or 

r.-cngaydnieflt of the applicants1 oil I:le' I ci S 	LII 

s rvice recordi and on the basis; of tic'' [act tics! Ltn", arc. 

r trenched casual. labourers, Lhtni r iia!uc.'S 	
hon.Id HI' 1 IlL IId"(I 

in the Live Casual Labour Rej.;.sLer so lit Lhiei m: - ,c,';ic', \'TW LI 

' be considered ,utomaLica].]Y when in future 	
arias I or 

eiyagetuent of casual labourers and ii'' wi ii wi 	cc '' 

ciue to Court 	01: eml{orei.i1'l their ricitcI - 
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The learned counsel a}:pearincJ for the, 

petitioners in O/\ No.439/96 has submitted that 

regularisation is a continuous process and the departmental 

circulars have taken into account the judicial 

pronouncements which have been made in this regard from time 

to time. It is further submitted that the circular dated 

23.2.1990 which has been extracted by the Tribunal in their 

interim order dated 16.8.1996 in OA No. 439/96 deals with 

preparation of Live Casual Labour Regist:.er and from this it 

is clear that it: has to be maintained and brou it up-Lo-date 

from time to time. This also shows that preparation of Live 

Casual Register or Live Casual Labour Register, asit is 

sometimes called, is a continuous process. it is further 

stated that a.[i:or the interim order la Led 16 . .1996 wan 

passed directing that the fifty-five appl.icontn should be 

considered a] on] with others after rd a inq the odnea Liona ] 

qualification arid age criterion, C. P. N . 66/96 wan Ci] oP by 

11 of these petitioners. Call letters were 	 to 

fourteen persons fixing the date on 9,116.1996. Mnciica] test 

was fixed to 25.10.1996 but no notice was ire;rn'.l to 	1050 

applicants. The applicants thereupon .1 lied MA No.12/97 on 

6.1 .1997 praying for a direct ion to tim 	re5peHiIll. '. to 

extend time per I ocl Of mrdca1. tent and I.e hold 11 cnii medical 

test for the 14 applicants out of the 55 applicants in this 

O.A. Subsequently MA No.13/97 was I Lied by nnothei: 29 
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applicants in which they prayed that the respondents should 

be directed to re-engage the petitioners immediately pending 

disposal of this Misc.ApplicaLjon. No orders have been 

passed on these two Misc.Appijcations and these have been 

kept pending to be considered along with the O.A. Earlier on 

28.6.1996 MA No.459/96 was filed by Lliese petitioners, in 

which they had prayed for staying appointment of casual 

labourers or to keep 55 posts vacant ti]1 the final disposal 

of this matter. MA No.459/96 was disposd of in order dated 

5.7.1996 in which the Divsiona1 Railway Manager, 

.E.Railway was directed to keep 55 posts vacant out of 907 

osts indicated in the notice dated 28.5.1996. IL has been 

tated by the lrarned counsel for the potitioners that their 

p ayer is onli for consiclera Lion e 	their case for 

e gagement and also for putting their names in the Jive 

C sual Register. It is further submitted that for entering 

t e name of a person in the Live Casual Register there is no 

cu --off date and it is a continuous process. In view of 

th s, the learned counsel for the petitioners in OA 

No.439/96 has prayed for engagement of the petitioners after 

re1ixing the edunational qualification and age limit and for 

put ing their nanes in the Live Casual Rg s Ler. 

8. 	 As earlier mentioned, the counsels for the 

petitioners in the other 12 cases have adopted the 

subm'ssions made by the learned counsel or the petitioners 



-49- 

in OA No.481/96 and it is, thereforc, noL 
11000ssary to refer 

to their Submissions separately, in 
O/\ 481/96 The inated 

counsels of bo:h sides have filed riThen submissions and 

date-
charts which have been taken nobc of and we have also 

perused the records. 

9. 	
For the purpose of ConsiUer:incj the rival 

submissions of The learned Counsels of both sides, it would 

be COnVenIent i these are taken up is 
t he context of the 

different pray 	made byt he applj(j1:5 in OA No. 481/96. 

The first prayer of the applicants is fair adcc aration that 

clauses (e) and (f) of the notice dated 28.5;1 996 fixing the 

minimum educatjota1 qua1ifjcaj0 as Crass V pass and the 

aye requirement as between 18 and 33 years relaxab]o upto 5 

years for Sc/Si and 3 years for OHC 1u d ho quashed. In 

support of his contention, it has boon submitted by the 

learned lawyer for the Petitioners that in the notice itself 

in clause (i) it has been mentioned that roThenched casual 

labour can also apply and must submii copy of previous 

casual labour card in support of the cialm. It has been 

submitted that if these two qua1ifjcat- j015 are insisted 

upon, a large number of retrenchej casual labourers 

including the appiictnts would be deba rr1 a -  Thc 	hrr:1!i ii 

as many of them have crossed the upper aqo ] imli: and also do 

not 	
have the minimum educat] coal qua] :Lfica-ti on. IL is 

submitted that at the time of their past; enjngc1ll(
- 1 L undo 
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the Railways, the minimum educational qualification was not 

insic-ed upon and that is how they were engaged and rendered 

service as casual labourers under the Railways. IL is 

further submitted that the notice dated. 28.5.1996 is for 

engagement of fresh face casual labourers in the Engineering 

Department of Khurda Road Division from open market and the 

age limit and educational qualification are primarily meant 

-or open market fresh candidates who have not earlier worked 

under the Railways. But the petitioners are retrenched 

asual labourer; and they are a class by themselves and if 

he same requirements regarding age and educational 

ualification are insisted upon, then the offer to such 

etrenched casual labourers to apply in respect of the 

acancies notified would become meaningless. There is some 

f rce in this argument. But at the same time it has to be 

n ted that in these cases the applicants have worked in 

1 60's and 1970's and some in mid-1980's and they have come 

a ter several decades. They cannot claim that irrespective 

o their age, they should be taken in as casual labourers on 

t e ground of their being retrenched casual labourers 

without any consideration of their age. We note from the 

co nter of the Railways that they have already decided that 

re renched casual labourers will be given age concession 

ov r and above 33 years and 38 years for SC/ST and 36 years 

fo OBC by one year for each completed year of service under 

th Railways during their previous engagement. This is a 
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reasonable approach and ordinarily, beyond this, the Courts 

and Tribunal should not relax the age qua.Lif icTitlon . I I: is 

further submitted by the learned lawyer for the petitioners 

that the Tribunal in their interim order dated 16.8.1996 

have already relaxed the age and educational qualification 

without any limit and as against this interim order the 

respondents have not gone on appeal and hence this interim 

order will hold the field. We are unable to accept this 

submission because it is well settled position of law that 

in an interim order passed during the pendency of the O.A. 

will abide by the final decision of the O.A. It, therefore, 

cannot be said that the interim order dated 16.8.1996 

relaxing 	the 	age and educational qualification would have 

the effect that this prayer would be deemed 	to have been 

decided finally. Moreover, it has been submitted by the 

learned Senior Counsel appearing on behalf of the 

respondents that in the case of J.Rancja Swamy v. Government 

of Andhra Pradesli and others, Supreme Court Service Rulings, 

Volume 3, page 163, it has been held by [heir 	HIii ' 

the Hon'ble Supreme Court that "It is not for the Court to 

consider the relevance of qualifications prescribed for 

various posts". 1urther it has been submitted by the learned 
po 

Senior Counsel appearing on behalf of the respondents that 

in the case of U.P.Pubiic Service Commission 	v. L1221ria, 

Supreme Court Sci:vice Rulings, Vol.9, 32, it has been held 
0 
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that a pirsou who did not possess the pres(-, ribed 

qualificatj00 is not entitled to appointment. It is for the 

appointing autlu)rity to fix the minimutu qualificaLi 	for 

any post advertised. In the case of Rarnesh Prasad Singf, 
V. 

State of Bihar and others, Supreme Court Service Rulings, 

Vol.13, page 365, it has been held by their Lordships of the 

Hon 'ble Supreme Court that qualificaio10; for a post can be 

validly laid do.rn in the same executive order creating the 

service or post in the absence of rules. In this case, in 

the notice dated 28.5.1996 while calling for applications, 

the departmental authorities have laid down the above two 

qualifications and according to the above decision of the 

Hon'ble Suprem. Court, the respondents were legally 

empowered to fix qualification5 for the post. Moreover, from 

the counter of the respondents it is found that for the 

retrenched casual labourers they have already decided to 

elax the upper age limit by one year for each completed 

ear of previous service under the Railways. It would have 

een better if this would have been mentioned in the notice 

tself. Because some of the retrenched casual ]abourers 

ight not have applied in response to the notice for the 

u per age limit. With the relaxation now given by the 

r spondents administratively, some of them would have come 

w thin the age limit. It is also to be noted that as per the 

c unter of the respondents the work involves strenuous duty 

as it relates to maintenance and checki rnj of the Rai Uay 



-53- 

tracks during the monsoon season. 	In view of this, it cannkt 

£be 	said tha 	age relaxation 	should 	be 	done away 	with 

altogether. In view of the above circumstanco, we hold 	that- hat 

it it 	is 	not w:i thin the 	power 	of 	the 	Tribunal to 	direct: 

relaxation of the qualification and secondly no further age 

relaxation beyond what 	has 	been 	already 	given by 	the 

respondents aF; 	per 	their counter 	and as 	noted earlier 	is 

called for in the present case. 	This prayer 	is accordingly 

disposed of. 

10. 	 As regards the educational qualification, from 

I 	 the counter of the respondents it does not appear that there 

is any relaxation for the retrenched casual labourers so far 

as the educational qualification is concerned. But the 

applicants claim that they have earlier worked as casual 

labourers under the Railways even though it was many years 

ago in respect of some of the applicants. In respect of some 

others, it was sometimes in mid-1980's. Obviously at the 

time of their earlier engagement m Luimum ediica 1: i.onai. 

qualification of Class V pass was not insisted upon. 	The 

respondents in their counter to OA No. 481/96 have 

mentioned that a seniority list of casual workers was 

prepared and in Annexure-3 dated 16.11.1989 a last chance 

was given to such casual workers for producing their proper 

identification and screening.Frorn this it appears that such 

u-; 
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casual workers who came up in response to the notice dated 

16.11.1989 at Annexure-3 to OA No.481/96 were considered 

for their inclusion in the Live Casual Labour Reyister. 

Obviously in their case also the minimum educational 

qualification of Class V was not insisted upon. In view of 

this, it will be reasonable to hold that in case of the 

applicants the minimum educational qualification should be 

the same which was in force when they were initially 

engaged as casual workers. In case at that time a minimum 

educational qualification was there and some persons were 

engaged as casual workers even without that minimum 

educational qualification, then they would not have any 

case for relaxing the educational qualification. In other 

words, for re-engagement of casual workers, the educational 

qualification would be taken as the one which was in force 

at the time of their initial engagement. Otherwise the 

arrangement for re-engagement of casual workers woul d 

become pointless. 

11. 	The next prayer of the applicants in OA No. 481/96 

is for a direction to the respondents to communicate the 

decision on the applications submitte 	 31 	in 

response to the notice dated 6.5.1993 at nnexure-G of OA 

No.481/96. The respondents in their counter have pointed 

out that i.suing of such a letter as at l\nnexure6 was 
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beyond the competence of Senior Divisional Engineer and 

there was no sanction for 255 posts, no further action was 

taken in pursuance of the letter at Annexure-6 of Oi\ No. 

481/96. In view of this, it is clear that no further action 

was taken with regard to the applications made by the 

petitioners and therefore, this prayer for a direction to 

the respondents to declare the fate of their applications 

is without any merit and is rejected. 

12. 	 rjhe last and important prayer of the 

applicants is that the respondents should be directed to 

consider the case of the applicants for engagement: as 

casual labourers on priority basis. In this batcli of cases 

a large number of casual workers have come up who have 

worked as casual labourers in the Railways in 970's and 

1980's; and soinc' of them have come up after more than 

twenty-five years. The respondents have Pain Led out that it 

would be impossible to verify the documents produced by 

them after a passage of more than two decades. The 

difficulty of the Railways in this matter has been taken 

note of by the Hon'ble Supreme Court in Dakshin Railway 

Employees Union's case (supra). There the Hon'ble 

Supremecourt held that all persons who desire to claim the 

benefit of the Pcheme on the ground that they have been 

retrenched prior to 1. .1.1981 should submit their claims 

I 
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. before the Railway AdministraLj 
	

before 31.1.987 The 

applicants have claimed that they have been representjr 

hejr Cfl 	
in Lhe year 1983 and even earier. 

11 View  Of 

Lhis, Lhi; prayer is disposed of with a directiJ) to the 

respondents that amongst the applicants those who have 

filed their representations for being absorbed as casual 

labourers Once again prior to 31.1.1987 Should be 

considered their service records Should be verified, and 

their names should be Inc1uced in the Live Casual Labour 

Regis 

13. 	
The prayer made in OA No.439/96 is for a 

direction to the respondents to Consider the case of the 

applicants for their absorption as casual labourers 

pursuant to the notice dated 
28.5.1996 by relaxing the 

upper age limit. In this OA the applicants have not asked 

for relaxation of educatioral qua1jficj00 But in any 

case the direction given by us with regard to educatjol)al 

qua1jfjcj01 will govern this case also ari(3 our dirccLio 

and observaLion in OA No.481/96 with regard to relaxaLion 

of age and consideration of the applicants will also govern 

this case. 

14. 	
As earlier noted, the reliefs claimed in OA 

No.670/96 are identical to reliefs claimed in 
OA NC). 481/ 9 6 

and Lhese are disposed of in terms of our orders on OA No. 481/96. 
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The other Original Applications heard along 

with OAs 439, 481 and 670 of 1996 where identical prayers 

have been made are also disposed of in terms of our above 

observation and direction. 

One last point has to be mentionr(j. it has 

been submitted by the learned Counsel appearing for the 

.E:oSpondeiits that the notice dated 1996 at Annrxu re-7 

of OA No.481/96 is for the purpose of engagement of casual 

labourers for a period of 119 days or upto 31.10.1996 

whichever is earlier and retrenchment will be made without 

any further notice. it has been submitted that as this 

period is long over these applicationE, have become 

infructuous. The learned counsel for the petitioflErs Shri 

D.R.patnajlc has submitted that those who are engaged in 

pursuance of notice at Anncxurc-7 have been continued in 

the subscqueit years. From the pleadings of the parties it 

appears that this engagement is for the purpose of monsoon 

patrolling when casual workers are engaged for track 

\r 
	 maintenance and checking. In view of this, it is ordered 

that at the Lime of engagement of casual labourers in the 

next season the cases of the applicants should be 

considered in terms of our observa L ions and directions 

given in this order. 
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In the result, therefore, all the fifteen 

Origirl Applications are disposed of in ternig of the 

observations and directions given in the foregoing 

paragraphs of this order. No order as to costs. 


